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COUNCIL OF STATE. 
Wednesday, 9th July, 1930. 

The Council met in the Council Chamber ft Viceregal Lodge, Simla, at 
Eleven of the Clock, being the firdt day of the Ninth Seasion of the Second 
Council of State, pursuant to section 63D(2) of the Government of India Act. 
The Honourable the President (the Honourable Sir Henry Moncrieff Smith, Kt., 
C.I.E.) was in the Chair. 

MEMBERS SWORN. 
The Honoura.ble Sir Brojendra Mitter, Kt. (Law Member); 
The Honourable Diwan Bahadur G. Nar~yanaswami Chetti Garu, C.I.E. 

(Madras: Non-Muhammadan) ; 
The Honourable Mr. Hormusji Maneckji Mehta, J.P. (Bombay: Non-

Muhammadan) ; . 
The Honourable Sir Reginald Spence, Kt. (Bombay Chamber of Com-

merce) ; 
The Honourable Mr. John Stephen Henderson (Bengal Chamber of 

Commerce) ; 
The Honourable Mr. Herbert William Emerson, C.I.E., C.B.E. (Home 

Secretary ) ; 
The Honourable Sir Charles Cunningham Watson, K.C.I.E., C.S.I. (Poli-

tical Secretary) ; 
The Honourable Mr. Charles Alexander Souter (Madras: Nominated 

Official) ; 
The Honourable Rai Bahadur Brij Lal (United Provinces: Nominated 

Officia.l) ; 
The Honourable Mr. John Nesbitt Gordon Johnson, C.I.E. (Delhi: Nomi-

nated Official); 
The Honourable Mr. Crewe Armand Hamilton Townsend, C.I.E. (Punjab: 

Nominated Official); 
( 1 ) 
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The Honourable Dr. Francis Xavier DeSouza (Bombay : Nominated 
Official) ; 

The Honourable Mr. Muthiah David Dtvdoss (Nom.inated: Indian 
'Cbri8tians) ; , 

The Honourable Mr. Eric Cecil Ansorge (Bihar and OrisEa : Nominated 
Official). 

QUESTIONS AND ANSWERS. 
,. 

NAJViB OF SERVICES UNDER THE GOVERNMENT OF INDIA AND PROVINCIAL, 
GOVERNMENTS, RECRUITMENT TO WHICH IS MADE THROUGH THE PUBLIO 
SERVICE COMMISSION. . 

1. 'rHE HONOURABLE MR. SURPUT SING: Will Governmen t be 
pleased to state: 

(a) the names of services and departments under the Government of 
India controlled by the Public Service Commission in the matter, of 
recruitment of officers by competitive test; 

(b) the names of provinces and the services' therein controlled by the 
Public Service Commission in the matter of recruitment of officers by 
competitive test; aIid 

(c) the names of provinces and the services therein not so governed by 
the Public Service CommiBllion 1 

THE HONOURABLE MR. H. W. EMERSON: 
(a) 1. Indian Civil Service. 

2. Indian Audit and Acoounts Service. 
S. Imperial Customs Service. 
4. Military Acoounts Department. 
5. Indian Railway Aocounts Service. 
6. Indian Forest Service. 
7. Indian Polioe Service. 
8. Transportation (Traffic) BDd Commeroial Department of Superior 

Revenue Establishment of State Railways. 
9. Indian Railway Service of Engineers. 

10. Indian Service of Engineers. 
11. Superior Telegraph and Wu:eless Engineering Branches of the 

Posts and Telegraphs Department. 
12. Signal and Electrical Engineering Departments of ,the Superior 

Revenue Establishment of State Railways. 
13. Imperial Seoretariat Service. 

(b) and (c). Except for the United Provinces Civil (Executive) and the 
United Provinces Police Services for which examinations are held concurrently 
with the Indian Civil Service and Indian Police Service examinations, res-
'peetively, no other provincial or subordinate services in the United Provinces 
or any other province are recruited through the agency of the Public Service 
Commi.uion. 



QUESTlONS A.ND ANSWERS. s 
SALES OF SU.VER BY THE GOVERNMENT OF INDIA.. 

2. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state, with reference to the recent statement made by tIle Honourable 
the Fina.nce Member in the Assembly that the total sales of silver by the 
Government of India amounted to 67 ~llion ounces in at years, the amount 
sold in 1926-27, 1927-28, 1928-29 and 1929-30, respectively 1 

THE HONOURABLE SIR ARTHUR McWATTERS: The Government of 
India regret that they are unable to furnish further details of their silver sales 
beyond those given by the Honourable the Finance Member. 

METEOROLOGlCAL CENTRES IN INDIA. , 
3. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to state : 
(i) the meteorological headquarters in India and Burma; 

(ii) the number of officers at each of the headquarters; 
(iii) the strength of the cadrl'! at each headquarters and the scale of 

salary of the 'officers; 
,(iv) the percentage of Indians and non-Indians in the cadre; and 

(v) the minimum qualifica.tions laid down for each class of officers? 
THE HONOURABLE MR. J. A. SHILLIDY: (i) Meteorological centres in 

India are: 
1. Poona, Headquarters of the Departp1ent, 
2. Bombay, 
3. Agra, 
4. Karachi, 
5. Calcutta, 
6. Delhi, 
7. Kodaikanal, and 
8. Madras. 

It is proposed to open a centre in Rangoon shortly. 
There are also two meteorological centres at Quetta and Peshawar res-

pectively. The offices at these places were organised five years ago for pro-
viding meteorological facilities for the Royal Air Force, and are each under 
a meteorological officer belonging to the Royal Air Force; but the rest of the 
organization belongs to the Indian Meteorological Department. At present 
during the absence of one of these officers on leave, an officer of the Indi~ 
Meteorological Department is in charge of the Peshawar office. 

(ii), (iii) and (iv). A statement is laid on the table. 
(11) The minimum qualification for an Assistant Meteorologist is a very 

good academic record in physics and mathema.tics or other allied subject. For 
a meteorologist, in addition to the above, and on account of the greater 
responsibility of his duties, special qualifications or knowledge or research 
experience are demanded. 
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B~ ,MtMtig IA. qmh~ oJ oJftC6~ employt4 in each r,em:rp, of the India MtJeorologtcal 
Departmp.nt an hi April, 1930. 

No. of Strength .s 
officers at each SOllole of 8alary. a at each centre. 
oentre. ~ = .... 

Name of oentre. :i :! .. !i :i :j 'i .. 
.~ .5 .5 .~ .. 1 1 g =1 1 d1 Meteorologi8ts. ii J.s 

j! I! 0:: • i ! ~ § ... 
~~ 

., .,= ::Fl ~ ------

R •. 
Poona .. 7 5 *8 6 RB . .0<>---00-1,250 250-25 100 

(with ODe post on -800 
Bombay .. .. 1 .. 1 .. Seleotion Grade 100 

on Rs. 1,250-50 
AIr· .. 2 2 2 1 -1,5(0). 100 

Karachi .. .. 1 2 1 2 100 

Claloutt.. .. .. 1 2 1 2 100 

Delhi .. .. 1 .. 1 .. 100 

Kodalkana\ .. tl .. 2 .. 50 

Xac:Iru .. .. .. 1 .. 1 100 

• Inclusive of 2 leave reserve posts, one of which will be filled up shortly. 
t~oo~. I 

NOTE.-In addition to Meteorologists and Assi8tant Meteorologists, there is one post of 
Direotor Gen~ral of Observatories at Headquarter8 on RII. 1,750-100--2,250, held 
by 0. non·Indian. 

THE INDO-EuROPEAN TELEGRAPH DEPARTMENT. 

4. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state: 

(i) in view of Mr. Ryan's reply as contained in paragraph 49, page 18 of 
Volume II of the Report of the Public Accounts Committee on the accounts 
of 1927-28, the result of their correspondence with the Secretary of State 
regarding the transfer of the Indo-European Telegraph Department from 
the India Office to India; 

(ii) the scheme which the Government of India has devised regarding 
the control of this department in India; 

(,it) the steps that are proposed to be adopted so that the department 
may not be run at a 1088 in future; and 

(tv) the time by which those steps are likely to be given effect to 1 
THB HONOURABLE MR. J. A. SIDLLIDY: (,) to (iv). The matter is 

.till under correspondence with the Secretary of State. 



QUBSTIONS .a.NDANSWERS. 

l\(D1IMUK QVALlFICATlONS OF INSPECTORS OF ENGINEERING STous, ETO., DI' 
THE INDUN STORES DEPARTMENT. 

6. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state : 

(a) the minimum qualifications now laid down for all appointments of 
In!!pOOtors and those in ot.her ranks in the Indian Stores Department ; and 

(b) the number of appointments of Indiansand EuropeaDsin each grade 
of IIfIrvice 1 

THE HONOUlLABLE MR. J. A. SHII.LIDY: (a) Inspectors of Engineering 
Stores, now designated Assistant Engineers (Inspection), to whom I under-
stand the Honourable Member refers, are required to possess an Engineering 
degree of good class, qualifying for exemption from examination for the Asso-
ciate Membership of the Institute of Civil Engineers, or ASBOCiate Membership 
of the Institution of Mechanical En,vneers or to have passed the Associate 
Membership examination of the Institute of Civil Engineers, the Institute of 
Mechanical Engineers or the Institute of Engineers (India), though not 
necessarily admitted as an aSBOCiate member. 

A univer~ity degree in engineering or its equivalent may be dispensed with 
in case of candidates otherwise suitably qualified academically. 

They should have served a five years' apprenticeship or pupilage with a 
firm dealing with the manufacture of the particular class of stores the candi-
dates are required to handle «('. .. q., structural engineers, wagon builders, elec-
trical engineers, etc.), and thereafter should- have had at least two years' 
experience in a position of responsibility. During thelle seven years at least 
six. months should have been spent in a good drawing office. If apprentice-
ship or pupilage has been for three years only they should have had three years' 
subsequent experience in a position of responsibility connected with the parti-
cular industry. 

For higher appointments in the Inspection Branch of the Department 
proportionately greater experience in the theory and practice of engineering 
is required. 

(b) The numbers of European and Indian officers in the various ~ades in 
tbe Indian Stores Department are given below : 

Grade. Europeul. IDdiaol. 
Rs. 

3,000-3,.300 1 
2.250-2,750 2 
2,000-2,500 J .. 
1,500-1,800 , 1 
1,250--1,750 3 J 
1,(100-1,200 J 1\ 

950-1,200 7 2 
750-- IlOO 1 
000-1,000 .Ii 
500- 850 .. 1 
500- 7.m I' HI 
350-- 650 1 
375- 47,; .. 1 

31 1M 
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REORUITMENT FOR THE GAZETTED STAFF OF THE INDIAN STORES DEPARTMENT. 
6. THE HONOURABLE MR. SURPUT SING: In view of Lieutenant-

Colonel Kirkhope's reply to question No. 364 on page 119 of the Report of the 
Public Accounts Committee for 1927-28, have Government considered the ad-
visability of ascertaining from the Workshop Manager, Corporation of Calcutta, 
Superintendents of the Colleges of Engineering and Technology, Bengal and 
Benares, and all other Engineering Colleges in India, the number of qualified 
men available under them before future vacancies in the Indian Stores Depart-
ment are filled up 1 

THE HONOURABLE MR. J. A. SIDLLIDY: The recruitment for the 
gazetted staff of the Indian Stores Department is made through the Public 
Service Commission. The suggestion made by the Honourable Member has 
been brought to the notice of the Oommission. 
ISSUE OF AN ORDINANCE EXEMPTING FROM THE OPERATlON OF THE CHILD 

MARRIAGE RESTRAINT AOT MARRIAGES OF GIRLS OF THE AGE OF 12. 
7. THE HONOURABLE MR. SURPUT SING: Will Government be pleased 

to state: 
(a) whether their attention has been drawn to the item of news, 

published in the Hindu of Madras on March, 20th, 1930, to the effect that 
an Ordinance will shortly be issued exempting from the operation of the Child 
Marriage Re!ltraint Act of 1929 marriages of girls of the age of 12 on religious 
grounds on the parents giving an undertaking to the nearest magistrate that 
consummation will not take place before the age of 14 1 

(b) If the answer is in the affirmative', will Government be pleased to state 
if they have any intention of converting the Ordinance into legislation 1 

THE HONOURABLE MR. H. W. EMERSON: (a) and (b). Government 
have seen the article referred to. The statement made is incorrect. 

THE HONOURABLE DEW AN BAHADUR A. RAMASW AMI MUDALIAR: 
May I know, Sir, whether the Government of India have issued any instruc-
tions to Local Governments regarding the policy to be pursued with reference 
to breaches of this Act 1 

THE HONOURABLE MR. H. W. EMERSON: Some instructionll were 
issued when the Act came into operation regarding the manner in which it 
should be administered. 
NON-GAZETTED EMPLOYEES OFTHE METALLUR.GICAL LABORATORIES OF THE 

GREAT INDIAN PENINSULA. NORTH WESTERN AND EAST INDIAN RAILWAYS. 
8. THE HONOURABLE MR. S. C. GHOSH MOULIK: Will Govermuent 

be plealled to st.ate : . 
1. What are the present spales of pay of non-gazetted employees working in 

the Metallurgical laboratories of the Great Indian Peninsula, North Western 
and East Indian Railways, as well as the pay of similar staff in the Govern-
ment laboratories at Alipore and J amshedpur 1 

2. Is there any marked difference in the educational qualifications, practical 
training and responsibilities of the railway employees and those of the Govern-

. ment laboratories at Alipore and Jamshedpur, and, if 80, what are the differ-
ences 1 



QUESTIONS AND ANSWERS. 

8. If the answer to 2 be in the negative, do the Railway Board contemplate 
revising the grades and designations of these men, so that it sha.ll be the same 
for all Sta.te Railways including the Indian Stores Department labora-
tories at AIipore and Jamshedpur 1 

4. Are there any objections to the automatic transfer of these men between 
difierent railway laboratories according to seniority of service or efficiency. 
whenever any temporary or permanent vacancy in the higher grade occurs in 
any of the State Railway laboratories, and, if so, what are the objections' 

5. If the reply to 4 be in the negative, do the Railway Board contemplate 
filling up such vacancies by promotion of men in the next lower grade, irrespec-
tive of the fact that the lower grade men may not belong to the same railway 
laboratory 1 

6. Are there any objections to filling up temporary or permanent vacancies 
·by graduate laboratory assistants of the State Railways in preference to non-
graduate seniors belonging to the same grade, provided sllch gradua.tes have no 
remark of inefficiency against them in their service records, and, if so, what are 
the objections 1 

7. If the reply to 6 be in the negative, do the Railway Board propose to 
adopt this procedllre ~ 

THE HONOURABLE MR. J. A. WOODHEAD: The information is bems 
collected and will be supplied to the Honourable Member in due course. 

DEATHS OF REPATRfATED PASSENGERS ON BoARD THE S.S. " SUTL&.T." . 
9. THE HONOURABLE MR. SURPUT SING:. Will Government be 

pleased. to state : 

(i) whether on the S.S. " Butlej " which arrived in Bombay in September, 
1929, out of 775 repatriated passengers 44 died ~ during the course of their 
voyage between British Guiana and Bombay; 

(ii) whether on another trip between Fiji and Calcutta the S.8. " Sutlej " 
bad on board. 900 of such passengers and during the voyage 37 of them expired 
on the way; 

(iii) the capacit yof the S.S. " Slltlej " as regards ca.rrying of passengers; 
(itl) the usual maximum space accommodation allotted to each repat-

riated passenger on the S.S. " Sutlej " ; 
(tI) the time which the S.S. "Sutlej" took to do the voyage between 

British Guiana and Bomba.y; 
(m) the period which she took to do the journey between Fiji and Cal-

cutta 1 
THE HoNOURABLE KHAN BAHADUR MIAN SIB FAZL-I-HUBAIN: (i) The 

S.8. "Butlej "did not arrive at Bombay in September, 1929. The Honourable 
Member is presumably referring to the arrival of this ship at Calcutta in January, 
1930 from the West Indies. The total number of repatriates conveyed on that 
oecaaion was 965. Of this number 44 died on the voyage. 

(iiJ As far as the Government of India are aware no such incident occurNd 
on any trip between Fiji and Calcutta. 



8 COUNCIL or STATE. [9TH JULY 1980' 

(Ki) 877 statute adults. Under the .new rules for Native Passenger ~p8 
tma.number will, however, now be cODBlderably reduced. 

"1"') No "maximum" space is prescribed. 
(v) 50 days from British Guiana to Calcutta. The ship does not call at 

Bombay. 
£~) 25 days. 

OWNEBBHIP OF THE S.S. ".SUTLEJ," ETC. 
10. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to state : 
(i) the name of the Steamship Company that owns the 8.S. " Sutlej " ; 
(ii) the year in which she was built? 
(iii) the details of cabin and deck accommodation provided on the 

8.S ... 8utlej " for repatriated passengers; 
(ieI) the route or routes on which that boat generally plies; 
(1/) j bp. total tonnage of the vessel 1 
THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN : (i) The 

B.S. "8utlej " was owned by Messrs. James Nourse, Ltd. It is, however, 
llI)dentood that it was sold recently to the Sun Shipping Co., Ltd., Cotts 
(Mitchell) and Co., 31, St. Helem Place, London, E. C. 3. 

(ii) 1908. 

(iii) As far &8 the Government of India are aware the S.S. "Sutlej". has 
no accommodation for cabin passengers. She W&8 certified in March, 1929 
to be capable of carrying 1,304 adult deck passengers when all decks were in 
use on short voyages during the fair season and 859 such passengers during the 
foul season. On long voyages she was certified to carry 877 deck passengers. 
A person of 12 years of age or over is reckoned &8 an adult. Two persOD8 
between I and 12 years old are equivalent to one adult. 

(iv) The vessel generally plies between British Guiana and Calcutta, and 
between Calcutta and Fiji. 

('11) 2,170 tons. 

HOBPITAL AND DIBPENSARY ARRANGE1lENTS ON THE S.8. " SUTLEJ." 
11. TaE HONOUR.4BLE MR. SURPUT SING: Will Government be 

pleaSed to state : 
,(i) the nature of hospital and dispensary equipments. on the S.S. 

" SutJej " ; 
i{ii) the name and detaila of qualifications, standing and experience of the 

Doct.or in charge of the vessel when the repatriated paseengere retumed to 
~dia~wards the end of 1929; 

I('tj) whether there was a Lady Doctor on the vessel ae well 1 
Tn HONOURABLE KHAN:&Jw>UR NUN SIB FAZL-I-HUSAIN: '{i) awl 

(W. .A statement giving the information required is ll!.id on the table. 
(iii) No. 
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SIat(ment oj inJO'rmation regarding t~ death oj repatriattd paut119ef'& on board the S.B . .. Bullej." 
(i) The hospital equipment of the 8.S ... Sutlej " when it came to India in October, 1928 

was in accordance With the provisions of the roles made under the J ndian Emigration Act XXI of 
1883, All modified up to the (jib March. 1897. The medical and sW"gir.aJ app1ia.ncea which are now 
required to be carried by this veasel are prescribed in Scbedule A to the notification iaaued by 
the Government of India in the Commerce Department, No. 6511·S., dated the 30th J.une, 1928. 
(One oopy eaoh of the roles and the notification have been plaoed in the Library.) 

(il) Doctor Hugh Vallance, M.R.C.S. (England), I •. R.C.P. and D.P.H., R.C.P. (London) 
was in charge of the S.S .• , 8utlej "when it returne:i to In1ia iu .JanUlny, 1930. He ia'repJrted 
to have many yeare' experience on emigration ships and bas made about twenty Buch voyages. 

MEDICAL EXAMINATION OF EMIGRANTS BEFORE BEING ALLOWED TO EMBARK 
BY THE S.S. " SUTLEJ." 

12. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state : 

(i) the number of men, women and ohildren respectively that boarded 
the S.S. "Sutlej" when .she left British Guiana for the Indian shores. 
during the latter part of 1929; 

(ii) whether there was a medical examination of the pa.ssengers before 
they were allowed to embark 1 

If the answer be in the affirmative, what was the result of that examina-
tion ~ 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: (i) There-
were 289 men, 140 women, 50 boys and 41 girls on board when the ship 
left British Guiana for India on the 3rd December, 1929. 

(ii) Yes. 
Of the passengers from British Guiana 58 were warned not to travel. 

ABNORMAL NUMBER OF DEATHS AMONG REPATRJATED PASSENGERS ON THE 
8.8. " SUTLEJ." 

13. THE HONOURABLE MR. 8URPUT SING: Will Government be 
pleased to state : 

(/I) whether they have received a communication from ~he Honorary 
Secretary, Imperial Indian Citizenship Aseociation, Bombay, on the subjeofJ 
of the abnormal number of deaths during the voyage of repatriated. pa.ssen-
gera; 

(b) if 50, the steps which Government have taken to avoid such disa.ster& 
in future 1 

THE HONOURABLE KHAN BAJUDUR MJAN SIR FAZL·I-HUSAIN : (jJf' 
Gonrnment received lIuch a communication in connection with deaths 
that ocourred on this ship in 1928. No such oommunication has been received' 
relatmg to the incident referred to in part (i) of the Honourable Member~8 
question No.9 a.sked to-day. 

(b) The deaths that occurred in 1928 formed the subject of an inquiry by 
the District Magistrate, 24-Parga.na.s, and the Protector of Immigrants, Calcutta. 
TIm report held that the deaths were due primarily to respiratory dise&1!eI 
among persons of advanced age or in feeble health, and W&II communicated to 
the Colonial authorities for consideration of the suggeetions made in it to avoid 
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a repetition of high mortality. As a result provision has ~een made for (i) 
the medical examination of intending repatriates seve~ days m e:dva~ce of t~e 
commencement of a voyage; (ii) a revised scale of dl~tary f~~ tnlDllgrants m 
residence in the immigration depot prior to embarkatIOn; (~n) the supply. of 
additional drugs and medical appliances for the voyage, and of w~ olothing 
to each returning immigrant; and (iv) setting up additional hospital accom-
modation on board ship during a voyage in case of necessity. The cause of 
the deaths that occurred during the voyage which terminated at Calcutta last 
January formed the subject of another inquiry by the District Magistra~, 
24-ParganB8, the Protector of Immigrants, Calcutta, and Mr. A. H. GhuzllaVl, 
M.L.A. The Report of this Committee has recently been received a.nd is under 
consideration. The Honourable Memb~r may rest assured that this will re-
ceive prompt and sympathetic attention. Government are anxious to reduoe 
this high incidence of mortality to the lowest limit possible. 

CIRCULATION TO COMMANDS AND BRIGADES OF THE INFORMATION RELATING 
TO THE OPENrNG OF A BRANCH IN CALCUTTA BY MESSRS. BAIRD AND 
TATLOCK. 

14. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state, whether the Department of the Director, Indian Medical 
Stores, Delhi, has circularil'1ed the military hospitals and laboratories in India 
that Messrs. Baird and Tatlock (London), Limited, have opened their eastern 
branch in Calcutta, and that henceforth orders should be placed with them 
direct? 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: A letter was re-
ceived from Messrs. Baird and Tatlock intimating that they had opened a 
branch in Calcutta. This was circulated, for information only, t.o Commands 
and Brigades, including office1'8 in charge of Command, District and Brigade 
laboratories. No instructions of any kind were issued. 

PLAC£NG Oil' OB.DBB.R FOB. STORES WITH BRITISH FIRMS. 

115. THE HONOUB.ABLB MR. SURPUT SING: Will Government be 
pleased to state : 

(i) whether orders on British firms are sent to Britain direct instead of 
placing them here with their reI;'resentatives, agents or branches; 

(ii) if so, whether complaints against the practice were made to the Con-
troller of Stores, Indian Stores Department, Delhi? 

THE HONOURA13Llt MR. J. A. SmLLIDY: (i) The attention of the 
Honourable Member is invited to the revised Stores Purchase Rules promul-
gated wit.h the Government of India, Department of Industries and Labour 
Resolution, dated. 12th December, 1929. copies of which I\re available in 
the Library of the House. It will be observed that under the revised Stores Pur-
oaase Rules save as provided in rules 7 and 8, all articles required to be pur-
chased for the public service ehall be purchased on the condition that delivery 
shall be IIU.l.de in India for payment in rupees in India. 

'( ii) Y ('.ft. 
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GUARDS ON THE EAST INDlAN RAILWAY. 
16. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to state : 
(i) the number of (i) Indian, (ii) European, (iii) Anglo-Indian and (itl) 

. Eurasian guards on the East Indian Railway system on March, 1930 ; 
(ii) the scales of pay, emoluments and allowances enjoyed by ea.chof 

these classes of guards ; 
(iii) the hours of duty each class has to perform , 

RUNNING OF MAIL AND PASSENGER TRAINS BY INDIAN GUARDS ON THE EAsT 
INDIAN RAILWAY. 

17. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleaAed to state whether Indian guards are ordinarily allowed to run (a) mail 
traiM and (b) passenger trains on the East Indian Railway system' If 
the answer is in the affirmative : 

(i) whether they &re allowed to run every section without discrimination; 
(ii) whether the allowances to European and Indian guards are the same' 
THE HONOURABLE MR. J. A. WOODHEAD: Sir, with your permission 

I propose to reply to.questions Nos. 16 and 17 together. 
The infonnation is being obtained from the Agent, East Indian Railway. 

and will be supplied to the Honourable Member on receipt. 
CB:NTRES AT WHICH VETERINARY RESEARCH. WORK 18 CARRIED ON IN lNou .. 

18. THE HONOURABLE MR. SUR PUT SING: Will Government be 
pleased to state : 

(i) the centres where Veterinary Research is carried on in India ; 
(ii) since when such research is being carried on ; 

(iii) the results achieved by such research ; 
(iv) the head or heads ~f expenditure on such research; 
(tI) the names of persOM who are engaged in such reSearch work' 
THE HONOURABLE KHAN BAHADUR MrAN SIR FAZL-I-HUSAlN: (i) The 

centres at which Veterinary Research is at prese~t being carried on in India 
are : 

~e Imperial Institute of Veterinary Research, Muktesar (including its 
sub-station at Izatnagar), 

Madras Veterinary College, 
Punjab Veterinary College, Lahore, 
Bengal Veterinary College, Calcutta, and 
Veterinary College, Insein, Burma. 

(ii) Research has been in progress at Muktesar since 1893. Veterinary 
Research officers were appointed in Burma and the Punjab in 1928. 

It should, however, be mentioned that much work on animal diaeasea haa 
been done in the provinces by officers not definitely appointed for research, 
e.g., by the teaching staBs of the provincial Veterinary Colleges. • • 
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(iii) For detailed information in regard to the results of such research the 
Honourable Member is referred to the Report and Evidence of the Royal 
Commission on Agriculture in India; to the annual reports of the Imperial 
Institute of Veterinary Research, Muktesar, and of the Civil Veterinary De-
partments of provinces; and to the numerous scientific memoirs, especially 
the Memoirs of the Department of Agriculture in India (Veterinary Series), 
aod to articles in Veterinary Periodicals. 

I may mention, however, for the Honourable Member's information thai; 
the result of recent research in this country has been to enable the Civil Veteri-
nary Departments of the provinces, during the past year, to inoculate over 
18 lakhs of cattle with protective substances, prepared at M;uktesar, for the 
prevention of the four most fatal diseases of Indian cattle, narilely, Rinderpest, 
Hmmorrhagic Septicalmia, Blackquarter and Anthrax,with a total 1088 of 
4,656 only or ·24 per cent. amongst the inoculated, after inoculation. The 
recorded deaths from these diseases among the uninoculated, in the same out-
breaks, amounted to 1,15,247. 

During recent years, highly successful treatments for Surra in cattle, 
camels and horses in this country, capable of reducing the loss from these 
diseases to comparatively small proportions, have been worked out and exten-
sively applied. 

A vaccine for the prevention of Anthrax in elephants ,has also been worked 
out and successfully applied in the field, and the recent discovery, in cattle, of 
the larval stage of the common Warble Fly of India, should prove of consider-
able benefit to the hide industry, if it is energetically followed up. 

Still more recent experiments are giving promising results in the treatment 
and control of other diseases of stock, such as Piroplasmosis and worm infesta-
tions of the larger animals and the Ranikhet Disease of Fowls. 

(iv) There are no separat.e account, heads for expenditure on research. 
(v) A statement showing the names of the officers who are engaged on 

Veterinary Research work, according tothe latest information available, is 
laid on the table. As has already been mentioned, research work is also 
carried on by other officers who were not definitely appointed as research 
ofticers. 

• l 

LIST OF OFPICERS ENGAGED IN VETERINARY RESEARCH WORK. 
Imperial Institute of Veterif'lary &sro,rck, Mllktua, and lzatnaga,. 

F. WARE, Esq., F.R.C.V.S., LV.S. (Director). 
H. CoOPER, Esq., M.R.C.V.S. (Pathologist). 
P. G. MALKANI, Esq., B.Sc., M.R.C.V.S. (Deputy Director, lmpertol 

Veterinary Serum Institute, batnagar). 
Mr. M. B. MENON, G.B.V.C. (Assisetznt Veterinarr &aeat-ck 0Jicer). 
Mr. R. N. NAIK, G.B.V.C. (AI8i8tat.t Veterinary JlaearcJa Officer). 
Mr. S. K. SEN, B.A., M.Sc., F.R.S. (Prot.o'Zoologist). 
Dr. K. C. SEN, D.Sc. (Bio·ckemist). 
1fr. BBALE RAO, M.Sc. CHelminthologist). 
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PUNJAB. 

Major NICHOLL, O.B.E., M.R.C.V.S. (Research O.1ficer). 
Lala DURGA DAS, G.P.V.C. (CZ,:nical Assistant w the ProJess(Yf' 0/ .Ued'-

cine). 

BURMA. 

D. T. MITCHELL, Esquire, M.R.C.V.S. (Director). 
J. BHATl'ACHARJEE, Esquire, M.R.C.V.S. (In cAarge of Veterinary 

Research Section, Insein). 

TaAINING OF INDIAN8 FOR THE POSTS OF DRIVERS OF MArL AND PASSENGBR 
TRAINS. 

19. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state: 

(i) the arrangements which the Railway Board have made for the train-
iDg of Indians as drivers of mail and passenger trains ; 

(ii) the place or places where such training is being afforded ; 
(iii) the grade or grades whioh Indian drivers can get to in the State 

Railways at present 1 
THE HONOURABLE MR. J. A. WOODHEAD: Arrangements for the 

training and employment of Indians so as to fit them for the posts of drivers 
of mail and passenger trains are Dll\de by Agents of Railway Administrations 
and not the Railway BOSI'd. The information wanted by the Honourable 
Member has been called for from the Agents of State-managed Railways and 
will be sent to him in due course. 

INSPECTION BY THE MEMBER FOR THE DEPARTMENT OF EDUCATION, HEALTH 
AND LANDS OF THE SEVERAL DEPARTMENTS OF THE BENARES UNIVERSITY. 

20. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state : 

(i) whether the Honourable Member in charge of Education has of late 
paid a visit to the Benares University ; 

(ii) whether he has ever inspected the several departme!lt.s that have 
been opened of late in that University; 

(iii) whether he has acquainted himself with the respective OOUl'8e8 of 
studies for Mining, Engineering and Technology Degrees and Agricultural and 
Allo-.Ayurvedic Diplomas ; 

(iv) whether he has acquainted himself with the internal working, mod~ 
of internal and external examinations, and the quality and quantity of work put 
in by the alumni 1 

THE HONOURABLE KHAN BAHADUR MIAN Sla F AZL-I-HUSAIN: (i), 
(ii), (iii) and (iv). I have not yet had the pleasure of paying a viait to the 
University~ hIlt if the Honourable Member wishes 80mething in particular to 
be looked into, I will gladly bave it examined. 
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DESPATCH OF MAILS AND DELIVERY OF MONEY ORDERS IN DACCA DL'RING 
THE RECENT DISTURBANCES. 

,21. THE HONOURABLE MR. S. C. PAKRASHI: Will Government be pleased 
to state : 

(a) What steps did Government take to ensure the despatch of mails from 
the Sub-Post Offices of the Dacca City during the period of disturbances? 

(b) Were mails despatched daily from the Sub-Post Offices from the 25th 
till the 30th May ? 

(0) On which date was peace declared to have been restored ? 
(d) Did the Branch Post Offices of the city remain closed till the 8th 

June and were money orders not delivered except from the window of the 
General Post Offic(' till the 9th June? 

(c) Was the delivery of money orders and letters stopped again on the 11th 
June? 

THE HONOURABLE MR. J. A. SHILLIDY: (a) Arrangements for special 
motor omnibuses were made to ensure despatch of mails from Town Sub-
Offices of Dacca City during tIle period of disturhances except on the 25th and 
26th May, 1930 when no motor t.ransport W!JS availahle. 

(b) No; except on the dates mentioned in the reply to part' (a). 
(c) No formal declaration was made. 
(d) Yes. 
(e) The payment of money orders, but not the delivery of -letters, was 

stopped on the 11th June, 1930 only. 

PAY OF TEACHERS IN THE INDIAN HIGH SCHOOLS OF THE EAST INDIAN RAILWAY. 
22. THE HONOURABLE MR. NARAYAN PRASAD ASTHANA: Have 

the salaries of teachers in the East Indian Railway I~dian high schools 
situated in the United Provinces been raised to the level of those in force in 
the Provincial Government high schools of equivalent standard in accordance 
with the promise of Sir George Rainy in the Legislative Assembly? If not, 
why not? 

If so, what are the scales of pay in force in the Provincial Government 
high schools and what are the actual scales sanctioned to the staff of the East 
Indian Railway Indian high schools in the United Provinces? Has any 
differentia.tion been made in any case, and if so, on what grounds? Has & 
similar differentiation been made in the case of any other East Indian Railway 
Indian high schools also and, if not, why has a particular institution been 
singled out for differential treatment ? 

THE HONOURABLE MR. J. A. WOODHEAD: The pay of teachers in alI 
the Indian high schools of the East Indian Railway has been revised to give 
eHf'-ct to the orders of Government that the rates of pay shall be the same as 
those given in the provinces concerned subject to the condition that the new 
rates of pay shall apply to each of the existing incumbents on the condition 
that he possesses educational qualifications equivalent to those laid down by the 
Local Government for teachers on oorre;ponding rates of pay. . ~ 
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The orders of the G<>vernment have been applied without distinction to 
all Indian high ~chools of the East Indian Railway. 

A statement showing the scales of pa.y in force for the high schools in the 
United Provinces and the actual scales sanctioned for the staff of the East 
Indian Railway high school at Tundla is laid on the table. 

Statement showing the BCalea oj pay inJorce in the GotJernme:7r.t AlgA schoola in the United Provi_ 
and the aclualiloalea llanclioneil Jor the teaching ltaJl oj the ElJ8t Indian RIJilflXlY hlgh .tcAooI 
at Tvndla. 

I Scales of pay in Soalllll of palo 
force in the lI&llotioned or 

Deeignatioll. No. Government High No. the teaching Remarks. 
Schools in the etaft', East 

United Provineea. Indian Railway. 

RM. Rs. 

HeadMaster .. 1 250--50/2--300-- 1 250--15--360--25 Incumbent not quali 
25--675 -650 lied. Scale fixed in 

Selected grade consultation with 
700--50--800 the Director, Publio 
for 20% oadre. Inlltruotion, United 

Provin08ll. 

AlI8tt. Maatere .. 3 100--10--300 3 100--10-800 . 
Do. .. 2 Do. 2 lOO--IO--!50 Do . 

Do. .. 2 50--5-100-10- 2 50--5--100--10-- This lloaie is aJ?pli. 
150--10--200 150--10--200 Dahle to untra~ 

efficienoy bar at efficienoy bar at graduatee in Govem· 
1110 beyond which 1110 beyond which ment High Schoo •• 
25% of cadre go 25% of cadre go 
up to Re. 200. up to RI. 200 • 

.6Mtt. Master .. I Do. I IiO--li--l00-10-- Inoumbent not quaIi. 
150 Bed. Scale bed in 

OOIl8Ultation with 
~tor Publio 
ID8truotIon. United 
Provtnoea. 

BeadPandit .. 1 50--5--126--5-- 1 50--5--125--4-
150 150 

Head Mouivi .. 1 Do. I Do • 

Aatt. Mastel'B .. 2 Do. 2 40--6-80 Do. 

Aatt. Muter .. I 50--5--125--5-- I 50---5--12 ~---J5-
1110 efficiency 1110 effioienoy 
bar at 125. bar at 150. 

Drawing Muter " I 50-5--150 I 50--5--100 Do. 

Autt. Drawing 1 Do. I Do. Do. 
Muter. 

Drill JIaeter .. 1 25-.'J0..-3~ . 1 U--!--40 
, . 
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by OF TEACHERS IN THE INDIAN HIGH ScHOOLS OF THE EAST INDIAN RAILWAY. 
23. THE HONOURABLE MR. NARAYAN PRASAD ASTHANA: Have 

the enquiries promised by Sir George Rainy on the issues raised by Pandit 
Hirday Nath Kunzru in his questions Nos. 230 and 231 in the J.esislative 
Assembly, on the 4th February, 1930, been made 1 1£ so, what is the result 
thereof? 

THE HONOURABLE MR. J. A. WOODHEAD: Enquiries made show that 
identical principles were not adopted by the various Governments concerned. 
Further enquiries are being made and the question as to what course should be 
followed. in fixing the pay of individual teachers in Railway high schools will 
receive further consideration. 

PAY OF CLERKS IN THE INDIAN HIGH SCHOOLS OF THE EAST INDIAN RAILWAY. 
24. THE HONOURABLE MR. NARAYAN PRASAD ASTHANA: 

During the revision of salaries has the clerical stat! employed in the East 
Indian Railway Indian high schools been entirely left out 1 If so, why 1 
Do Government propose to extend the same concession to the clerical stat! 
also '! 

THE HONOURABLE MR. J. A. WOODHEAD: The answer to the first 
part of the question is in the affirmative. 

The question as to the suitability of the existing rates of pay of the cleriQal 
establishments of aU Departments and Services, including schools, of the East 
Indian Railway, is one that it is proposed to examine in the near future, and 
Government see no reason to investigate the case of the clerks of schools in 
advance of other clerical establishments. 

ELECTION TO CoMMITTEES OF MEMBERS OF THE COUNCIL OF STATE AND OF THE 
LEGISLATIVE ASSEMBLY DURING THE YEARS 1928-29 AND 1929-30. 

, { 

25. THE HONOURABLE MR. S. C. PAKRASHI: Will Government kindly 
state: 

(a) How many Committees were formed from the Members of the Council 
of State and of the Legislative Assembly respectively during the years 1928-29 
and 1929·30 ? 

(b) What sum of money was spent on each Committee in each year 1 
(c) Who were the Members elect~d to form each such Committee 1 
THE HONOURABLE MR. H. W. EMERSON: The information asked for is 

being collected and will be supplied to the Honourable Member in due course. 

COMMITTEES TO LOOK AFTER THE CONVENIENCE OF PILGRIII8. 
26. THE HONOURABLE MR. S. C. PAKRASHI: Will Government kindly 

state, whether there are Committees financed by the Government in India 
and Burma, to look after the convenience of pilgrims 1 If so, what are their 
number and where are they located 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL·I-HUSAIN: The 
Honourable Member has not stated whether he seeks information relating to 
pilgrimages within India or outside India and whether relating to any particular 
oommunity or all oommunities. 
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RECRUlTMENT OF SUCCESSFUL STUDENTS OF THE ENGINEERING; MINING AND 
TECHNOLOGICAL DEPARTMENTS OF THE BENARES UNIVERSITY. 

27. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state ; 

(i) whether the Honourable Member for Commerce and Industry has 
ever visited the Benares University; 

(ii) whether he has ever had occasion to take note of the courses of 
studies that have been instituted in that University; 

(iii) whether he has ever had occasion to requisition the services oj 
any of the successful scholars or students of that University from the 
Engineering, Mining and Technological Departments 1 

THE HONOURABLE MR. J. A. SHILLIDY: (i) It is not olear whether the 
Honourable Member refers in his questio~ to the Honourable Member-in-charge 
of the Commerce Department or the Honourable Member-in-chargeof the 

.Department of Industries and Labour. 
(ii) and (iii). Enquiries in these connections would be made after the inten-

tion of the Honourable Member is known. 

F AClLITIEB FOR PRACTICAL T.RAINING ALLOWED BY THE MANAGEMENT OF 
WORKSHOPS AND POWEk HOUSES OF THE STATE RAILWAYS TO 
STUDENTS FOR THE MECHANICAL AND ELECTRICAL DEGREE OF THE 
BENARES ENGINEERING COLLEGE. 
28. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to state : 
. . 

(a) Whether the management of Workshops and Power Houses of the 
several State Railways allow students for the Mechanical and Electrical 
Degree of the Benares Engineering College facilities for practical training 
for at least 90 working days which they are required by the rules of the 
College to get through before being admitted to their degree' , 

(b) If the answer is in the affirmative, the place or places where such 
facilities are afforded 1 • 

(c) If the answer is in the negative, whether the State R~ilway manage-
ment are considering the advisability of affording such facilities to the 
students 1 -

EMPLOYMENT BY THE STATE AND RAILWAYS OF MECHANICAL AND ELECTRICAL 
GRADUATES OF THE BEN ARES UNIVERSITY. 

29. THE HONOURABLE MR'. SURPUT SING: Will Government be 
pleased to state : 

(i) what kind of encouragement they have hitherto given to the 
successful students turned out by the Technical Departments of the 
Benares University; 

(ii) how many of their mechanical graduates have been provided for by 
the State and Railways; 
MICPB(CS) o 
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(iii) how many of their electrical graduates have been employed by 
the State and Railways 1 

THE HONOURABLE MR. J. A. WOODHEAD: With your permission, Sir, 
I propose to reply to questions Nos. 28 and 29 together. The information ill 
being called for from the Agents of State-managed Railways and ~ill be supplied 
to the Honourable Member when received. 

NON-TRANSMISSION OF A TELEGRAM REGARDING AN ALLEGED ASSAULT ON 
RED CROSS WORKERS AT KALIKAPUR IN BENGAL. 

30. THE HONOURABLE MR. SURPGT SING: Will Government be 
pleased to state: 

(a) Whether it is a fact that a cable which was sent on April 15th, 1930, 
from-Calcutta by Dr. K. S. Roy, Secretary, Indian Medical Association, to the 
Secretary-General, League of Nations, Geneva, with a copy each to the Sec-
retary of State for India, Mr. Fenner Brockway, and a few others in Europe, 
regarding an alleged assault on' Red Cross workers at Kalikapur in Bengal 
was not transmitted but was returned, ten days after the message was handed 
in to the sende~ by the Department concerned as being objectionable 1 

(b) If the answer is in the affirmative, the reason or reasons for whioh the 
message in question was considered objectionable 1 

(0) Whether the aotion taken by the Telegraph Department is in confo.r-
mity with the following statement made by Mr. Wedgwood. Benn in the House 
of Commons on Press Censorship in India: 

" There was no oensorship of air mail, nor any form of oel!lsorship other 
than that derived from the Indian Telegraphs Act and the rules 
framed thereunder. He had now ascertained that, except for the 
timfl in Peshawar when oonditions were exceptional, interferenoe 
with telegraph messages was confined to those intended to further 
civil disobedience." 

THE HONOURABLE MR. J. A. SHILLIDY: (a) It is not correct that the 
message was returned to the sender after 10 days. It was the refund order for the 
oost of the'telegram that was despatohed to the sender after the period referred 
t? • 

(b) Rules 13 and 156 of the Indian Telegraph Rules, 1927, give the neces-
sary authority 'to telegraph offices to withhold acceptance or transmission of 
telegrams which are considered objectionable, without assigning any reason or 
reasons for the action taken. 

(0) The aotion taken by the Posts and Telegraphs Department being 
striotly in accordance with the censorship derived from the Indian Telegraph' 
Aot and the rules framed thereunder there is no inconsistency to explain. 

INCREASi: IN CASES OF ABDUCTION OF WOMEN IN BENGAL, THE UNITED 
PROVINCES, THE PUNJAB AND SIND. 

S1. THE HONOURABLE MR. SURPUT SING: Will Government be 
pleased to state : 

(i) the causes of the increase of the crime of abduction of women 
• "particularly in Bengal, the United Provinces, the Punjab and Sind; 
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(ii) t,he step. or steps that Government propose to take to cope 
therewith; 

(iii) whether, in view of this increase, fresh legislation to speed up trials 
and administer exemplary punishments is contemplated 1 

THE HONOURABLE MR. H. W. EMERSON: (i) The Administration 
Reports for the years 1927 and 1928 show that while there has been some 
increase in cases of abduction in Bengal, there has been a decrease in the United 
Provinces and the Punjab. The Punjab and Sind attribute this form of crime 
chiefly to the dearth of ,,"omen, who are taken there, often with the tacit consent 
of their parents, for purposes of marriage. 

(ii) and (iii). The matter is exeroising the attention of the local authori-
ties and the Government of India are satisfied that the existing law is ade-
quate. 
TRAFFIC IN GIRLS KIDNAPPED FROM KACHH, KATWAWAR, GUJARAT AND 

MARWAR. 
32. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to state : 
(a) Whether in the House of Commons on February 3rd, 1930, replying to 

Major Graham Pole, who alleged the existence in Sindh of traffic in girls 
kidnapped from Kachh, Kathiawar, Gujarat and Marwar, Mr. Wedgwood 
Benn promised to call the attention of the Government of India to the question 
and enquire what steps could be taken to put an end to the evili 

(b) If the answer is in the affirmative: 
(i) the results of the enquiry into the matter by the Government 

of India and the Local Government; 
(ii) the definite steps proposed to be adopted to eradicate the evil; 
(iii) the time since when those steps are being systematically adopted 1 

THE HONOURABLE MR. H. W. EMERSON: (a) Yes. 
(b) The report submitted by the Local Government shows that there is no 

regular traffic in girls kidnapped from the areas mentioned for immoral purposes. 
There is a demand in Sind for marriageable girls, and this is often met by marriage 
brokers obtaining low caste girls-often by purchase from their parents-from 
these areas. In 1929 the Local Government issued instructions to the Police 
authorities in Sind to be on the watch to prevent the activities of these persons 
and Indian States concerned have also agreed to co-operate in the matter. 
ARTICLE BY " SCRUTATOR" IN THE Indian Daily Mail REGARDING THE 

SHOOTING IN PESHAWAR. 
33. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to state : 
(i) whether their attention has been drawn to an article by " Scrutator" 

in the Indian Daily Mail of May 10th, 1930, relating to the Peshawar 
shooting to ,the effect that the shooting went on for very much longer than 
has been stated in the newspapers, and was not a case of few volleys but 
continual shooting; 

02 



20 COUNCIL OF STATE. [9TH JULY 1930. 

(ii) if the answer is in the affirmative, whether Scrutator's statements 
are true 1 

(iii) If they are untrue does Government. propose to take any action 
against him' 1 

THPl HONOURABLE MR. H. W. EMERSON: (i) Yes. 
(ii) and (iii). The report of the Committee presided over by the Honour-

able Mr. Justice Sulemain has been published and contains the findings of two 
Judges of the High Court regarding the occurrences at Peshawar. These shows 
the absurdity of the statements attributed by the paper to an alleged military 
officer. The facts speak for themselves and Government do not consider it 
worth while to take the action suggested in t.he latter part of the Honourable 
Member's question. 

TELEGRAPHIC REPORT OF THE DEBATE ON INDIAN AFFAIRS IN THE HOUSE OF 
COMMONS ON MAY 26TH, 1930. 

34. THE HONOURABLE MR. SURPUT SING: (a) Will Government be 
pleased to state whether the following telegraphic press report of the debate on 
Indian affairs in the House of Commons on May 28th, 1930, is correct: 

"Mr. Wedgwood Benn: That's true but generally speakingMuham-
madans have held aloof, and it would be fair to say that the 
disturbances may be described accurately as sporadic rath~ 
than general .....• 

One of the armaments in the propaganda of Communist speakers in this 
district was this: They went among Muhammadans and 
wilfully perverted the purpose of the Sarda Act or Early 
Marriage Act." 

(b) If the answeris in the affirmative: 
(i) what are the names of the Communist speakers referred to ; 
(ii) have they since been arrested and put on trial? 

THE HONOURABLE MR. H. W. EMERSON: (a) The passages are correctly 
quoted, though in the first passage the Secretary of State was speaking not of the 
North-West Front.ier Province, but of India as a whole. 

(b) The Secretary of State did not refer to particular individuals; but as 
the Honourable Member is no doubt aware, persons who have taken an active 
part in the North-West Frontier Province in seditious and lawless activities have 
been arrested and prosecuted under the Criminallaw. 

NOMINATION OF MUHAMM.ADANS TO THE INDIAN CIVIL SERVICE. 
35. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to stattl : 
(i) the names, educational qualifications, age and parentage of the six 

Muhammadan gentlemen who have heen nominated "to the Indian Civil 
Service ; 

(ii) the provinces to which they belong; 
(iii) the claim or claims which entitled them to the nomination? 

. " 
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THE HONOURABLE MR. H. W. El\IEHSON: (il and (ii). A stlltement 
giving the infcrmation is placed in t.he Library. 

(iii) Under the rules for nomination, the Government of India call on the 
Public Service Commission t.o recomult·nd such numbt,t' of candidates of any 
community as they may direct, The Commission make their recommendations 
primarily from the lists of candidates who sat at the last previous annual 
competitive examinlltions held in India and in London. On this occasion the 
Commission were called upon to recommend six. Muhammadans, and they re-
commended five who stood high on the list of candidates who had qualified in 
Indja, and one who appeared at t.he London examination of 1929 and was reported 
by the Civil Service Commissioners in London to be an exceptionally good 
candidate. 'II 

NUMBER OF NEWSPAPERS THAT HAVE CEASED PUBLICATION AND THOSE WHICH 
HAVE FURNISHED SECURITY UNDER THE PRESS ORDINANCE. 

36. THE HONOURABLE SIR PHIROZE SETHN A : Will Government 
be pleased to lay on the table a statement giving the names; 

(a) of the newspapers from which security has been demanded since 
the promulgation of the Press Ordinance ; 

(b) of those that have furnished security; and 
(0) of those that have ceased publication 1 . 
THE HONOURABLE MR. H. W. EMERSON: The infortmtion required is 

being collected and will be furnished to the Honourable Member in due course. 
ACTION TAKEN ON THE REPORT OF THE RWHT HONOURABLE V. S. SRINIVASA 

SASTRJ ON, HIS MISSION TO EAST AFRICA. 
37. THE HONOuallLE SIR PHIROZE SETHNA: Will Government 

be pleased to state what setion they have taken or intend to take on the report 
of the Right Honourable Srinivasa Sastri on his mission to East Africa and on 
the suggestions made by him in that report 1 

THE HONOURABLE KHAN BAHADlfR MIAN SIR FAZL-I-HUSAIN: The 
Right Honourable V. S. Srinivasa Sastri's report on his mission to Fast Africa 
was published on the 5th March, 1930. The suggestions made by him proved 
most useful to the Government of India in making their representations to His 
Majesty's Government on the questions relating t{) Eastern Africa that were 
under their considerat.ion. 

THE HONOURABLE SIR PIDROZE SETHNA: May I know, Sir, whether 
these snggestions, referred to hy the Honourable Member, have been made 
by the Government of India? I 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: Cer-
tainly. 

RESIGNATIONS FROM THE CENTRAL AND PROVINCIAL J~EOISLATURES. 
38. THE HmmURABLE SIR PHlROZE SETHNA: Will Government 

please lay on the table a statement giving the names of those members of the 
Indian and Provincial Legislatures who have resigned since January. 1930' 
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THE HONOURABLE MR. H. W. EMERSON: The information is being 
collected and will be supplied to the Honourable Member when available. 

WITHDRAWAL OF THE RECOGNITION OF INDIAN MEDICAL DEGREES BY THE 
BRITISH MEDICAL COUNCIL. 

39. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 
please state what action they have taken with regard tothe decision of the 
British Medical Council to withdraw recognition of Indian medical degrees 1 

THE HONOURABLE KHAN BAHAPUR SIR FAZL·I-HUSAIN·: As the 
matter related to medical education which is a provincial transferred subject, 
the Government of India, on the advice of those respon8ible for medical 
education, convened a conference to which Ministers in char~.of Medical, 
Heads of Medical Departments in provinces alld representa,tives of Medical 
Faculties of Indian Universities were invited with a v-iew to mature proposals 
to deal with the situation arising out of the British Meoicnl COHllcil t,emporarily 
suspending recognition of Indian medical degrees. 

ELIGIBILITY OF PERSONS OF NON-ASIATIC DOMICILE FOR THE LEE CONCESSIONS. 
40. THE HONOURABLE SIR PHIROZE SETHNA: \Vill Government 

be pleased to state jf the Lee Concessions have been and are being made avail-
able for persons who were not originally in the scheme? If so, under what 
circumstances ? 

41. THE HolOUBABLE SIR PHIROZE SETHNA: Will Government 
state if members of the Anglo-Indian and Domiciled community are eligible 
for the IJee Concessions? If so, under what cireumstances 'I 

THE HONOURABLE MR. H. W. EMERSON: With your permission, Sir, 
I will.answer qUI'1!tions Nos. 40 and 41 together. The general criterion of eli-
gibility for these concessions has' been from the beginning the possession of a 
non-Asiatic, domicile, and this remains unchanged. 

LAND REVENUE ADMINISTRATION. 
42. THE HONOURABLE SIR PHIROZE SETH~A: With reference to 

the Resolution re Levy of Revenue Tax, Cess or Fee on Land held in private 
ownership moved by the Honourable Rao Saheb Dr. U. Rama Rao in the Council 
of State ou12th September, 1928 (vide Debates, Volume II, No.2, pages 40-47) 
and the assurance given on beha.lf of the Government in eourse of the debate 
thereon that they have again decided to address Local Governments on the 
subject of land revenue administration, will Government be pleased to state 
whether they have addresaed Local Governments on the subject as promised, 
and jf 80, will Government place their replies on the table? 

THE HONOURABLE KHAN BAHADUR MlAN SIR FAZL-I-HUSAIN: Local 
Governments were addressed in pursuance of the undertaking referred to by my 
Honourable friend. Several Local Governments have already taken action 
to regulate by Statute the process of revising land revenue assessment8. I 
would refer the Honourable Member to the legislation enacted reeently in the 
Punjab, the United Provinces and the Central Provinces, from which it will be 
seen. tha.t provisions regarding the pitch of assessment, limitation of enhance-

, ~ent and duration of settlement. have all now been embod;ed in law and are 
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not left to he regulated by rules. Similar legislation is under consideration 
in Bombay and Assam and the necessary Bills will be introduced in due course 
in the local Legislative Councils. In 'Madras at~mpts to carry out the recom-
mendations of the Joint Parliamentary Committee on this point have not so 
far proved successful. 

BILL REGARDING LAND REVENUE ASSESSMENT IN THE BOMBAY PRESIDENCY. 
43. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 

be pleased to state whether they have received from t,he Bombay Government 
for their consideration and approval a Bill embodying the principles of land 
revenue assessments, and if so, what action they themselves have taken thereon 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: A Bill 
to amend the Bombay Land Revenue Code, 1879, was received from the Gov-
ernment of BombJ.Y in January last. Sanction to two clauses in it which 
required the sanction of the Governor General was conveyed to the Local Gov-
ernment in March. 

NAMES OF PERSONS ARRESTED FOR BREACHES OF THE SALT LAW SINCE THE 
INAUGURATION OF THE CIVIL DISOBEDIENCE MOVEMENT. 

44. THE HONOURABLE SIR PHIROZE SETHNA : Will Government 
be pleased to lay on the table a statement showing the names of persons arrested 
for breaking the salt law since the inauguration of the Civil Disobedience move-
ment by Mr. Gandhi and the sentence inflicted in each case 1 

THE,HoNOURABLE MR. H. W. EMERSON: Local Governments have been 
addressed a~d I will furnish the Honourable Member with a statement in due 
course. 

DR. MOONJE'S RESOLUTION re. THE PRESENT SYSTEM OF EDUCATION IN INDIA. 

45. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 
be pleased to state: . 

(a) what action they have taken on the Resolution moved by Dr. B. S. 
Moonje re the present system of education in India. in the Legisla-
tive Assembly on the 8th February, 1930, and adopted by the 
Assembly; 

(b) have they appointed a Committee of Inquiry as recommended in 
the Resolution ; 

(c) if not, when do they intend to do 80; and 
(d) do they intend to consult the Local Governments as regards the 

personnel of the Committee a.nd the terms of reference to it 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL·!-HUSSAIN: 
(a) The Government of India have, for the present, forwarded copiee of the 
Legislative Assembly debate on the Resolution referred to by the Honourable 
Member to Local Governments and Administrations for information. 

(b), (c) and (d). The Resolution adopted by the Assembly did Dot recom-
mend the appointment of a Committee of Inquiry. 
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EMPLOYMENT OF INDIANS IN THE SECRETARIAT OF THE LEAGUE OF NATIONS. 
46. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 

be pleased to state : 
(a) the number of Indians holding appointments in the Secretariat of 

the League of Nations; 
(b) their names; 
(0) the nature of work of their respective appointments; 
(d) the salary attaching to each appointment; and . 
(e) the steps taken by Government in order to ensure the appointment 

of a larger number of Indians and in responsible positions? 
THE HONOURABLE SIR BROJENDRA MITTER : (a) to (d). A statement 

i8 laid on the table. 
(e) The Honourable Member is referred to Sir Lancelot Graham's reply to 

part (b) of Question No. 37 put by the Honourable Mr. Natesan on the 4th 
March 1929, and, for a recent instance of the ventilation of India's claims to 
paragraph 79 of the final report of the Delegates of India to the last Assembly 
of the League. 

Statement showing the t~utnber of Indians employed in the League of Nations, their 
names, their designations, their duties and the salary paid to each. 

Name. 

Mr. J. Dolal 

Mr. 8. M. Dhum~ 

Doeignation. Dutil'". 

LeagUf 8_etal'i4t. 

Membor of Section. Le,lal Sootioo •. • 

Member of Section •• Economie and }'inanci80115eo. 
tion. 

Salary. 

Pay of poot 13.7()(),-..8O().-
19,000 Swiso franco. Pre-
sent pay underatood to be 
13,700 Swiu franco. 

Pay of poot 13,70Il-800--
111,000 Swilo fl'&l108. Preecnt 
pay unknown. 

Mr. A.. C. Chatt..rjoo M~m btor of Section B. information Sootion .. Pay of poot 13,700-800--
111,000 8wiu fran... Pre-
eent pay unknown. 

Mr. K. Kuri"", .. Men,ber of 8...,tion 

~!r. R. K. Dao 14em bl'r of Section 

ifiUntaliottol LahroKr OJiot. 

Section A of tho Di~tIo 
Division dealin,l With Rati· 
ficalliona and Application, 
t~tc., of Convention". 

Pay of poot 13,700--800--
19,000 Swiu france. Pre-
"""t pay unknown. 

8toctlon C of the Diplomatio Pay of pool 19.~ 
Dh';"ion deallnf! with Labour 28,000 Swi.. fran... Pre-
In f'oloni~, Prot...,toratl's. ...nt pay undentood to be 
etc. 20,000 A~.. frano •. 

. . Ie .. t p_t tbe repreeellt .. ti .. ~ of the International Pay of poot temporarily fixed .. ~ 
LabOur Oft!"" IUId llI ..... tor of itA Indian Branch 24,000 S,,'w france. 

Dr. P. P11lai 

with rank lapPriot' to t.hat of Chi.f of s.ctinn at 
Gene,-a. Undwwtood to hold Ii .... on poot of Mem-
hfor of Sl'<1tion. : 

NOTP.-I" addition Dr. Plllai is authorised to MI. four 08i~ Aallotantl in India for the purpooe. of 
bio work. ' . 

< .. 
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COMMISSION PAID FOR UNDERWRITING THE STERLING LOAN RECENTLY ISSUED 
IN LONDON. 

47. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 
be pleased to state : 

(a) what was the rate of commission paid for underwriting the Sterling 
Loan issued recently in London; and 

(h) -whether the Underwrit~rs were just one firm or Bank or more, and if 
8Q, tq.e total number of firm or firms or Bank or Banks to 
whom such rate of commillSion was paid 1 

THE HONOURABLE SIR ARTHUR McWATTERS: (a) Underwriting 
,commission paid was at the usual rate of Ii per cent. 

(b) All arrangements regarding underwriting are made by the Secretary 
of State's brokers who place the underwriting with a large number of Banks 
and other firms and share ~he commission with them. The total number of 
these underwriters is not known. 

SETTLEMENT OF INDIANS IN ADEN. 
48. THE HONOURABLE MR. SURPUT SING: Will Government be 

pleased to sta.~ : 
(i) whether the Settlement of Aden is directly' under the Government 

of India for purposes of control and administration; 
(ii) the number of Adenese, Indians and non-Indians respectively in 

the Settlement at present ; 
(iii) whether there is any bar to Indians settling and trading in the 

Settlement; 
(iv) ,vhether there exists any sort of local self-government of the 

residents : 
(v) whether Indian lawyers or doctors qualified in the country can set 

up in practice there; 
(vi) the number of Indians, Muslims and Hindus, who a.re in Government 

service in Aden i 
THE HONOURABLE Sla CHARLES WATSON: (i) The Aden Settlement 

is under the administrative control of the Government of Bombay. 
(ii) According to the cerums of 1921, the figures asked for were as follows: 

Jndians 8.720· 
Non. Indians (including 33.845 Arab8) .. 47.7!IO 
Somalis· fi.M I 
.Jews . . 4.408 
Europeans 1.008 
lIliBL-ellaneou8 (non.Indian) 2,008 

• This figure indudl'8 men of the indian Infantry Regiment, wbich has sinoe boon with. 
drawn. The non-Indian population is oonBta.ntly ftu(\tuating_ 

(iii) No. 
(it.·) No; but lo('.al municipal affairs are managed by R Committee appoint-

ed by the Resident under the &ttlement Regulations. 
(1..) Yes; advocates, pleaders and attorneys of the BombllY High Court 

.and doctors qualified in India and r('~if:1tererl with the Rombay Medical (',ouncil. 
(vi) 244 Muslims and 18 Hindus. 
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REFUSAL OF PERMISSION TO PANDIT :MADAN MOHAN MALAVIYA TO VISIT TilE 
NORTH-WEST FRONTIER PRovINOE. 

49. THE HONOURABLE MR. SURPUT SING Will Government be 
pleased to state : 

(i) whether any provincial Administration can preclude any India~ 
from entering their jurisdiction without ascribing reasons ; 

(ii) whether the North West Frontier Administration after the Peshawar 
shooting issued any circula.r directing that certain people or a 
certain class of people from other provinces will not be allowed 
inside their jurisdict,iou r 

(iii) the reason or reasons for which Pandit Madan Mohan Malaviya waR 
not allowed to visit Peshawar just after the Peshawar shooting 
tragedy; 

(iv) the reason or reasons for which the Pandit was subsequently granted 
permission 1 

THE HONOURABLE MR. H~ W. EMERSON: (i) Under the North-West 
Frontier Province Security Regulations of 1922 and the Baluchistan Security 
Regulations of 1922 the Chief Commissioners have power to direct any person 
not to enter their respective jurisdictions, if his entry is likely to be prejudicial 
to the peace or good government of the province. 

(ii) No. 
(iii) The Chief Commissioner considered that in view of the conditions 

then prevailing in the province his visit was likely to be prejudicial to peaoe 
and good government. 

. (iv) The Government of India are not aware that permission was subse-
quently granted. 
CONSUMPTION OF KEROSENE OIL AND PETROL IN BURMA AND EXPORT OF THESE 

ABTIOLES FROM BURMA TO INDIA AND OTHER COUNTRIES. 
50. THE HONOURABLE BIR PIDROZE SETHNA: Will Government-

please give the respective figures for the four years ending 31st March 1926, 
1927. 1928 and 1929 of the quantities of 

(a) crude oil produced in Burma ; 
(b) kerosene oil exported from Burma to India; 
(c) "K" oil exported from Burma to countries other than India; 
(d) "K" oil co~umed in Burma ; 
(e) petrol exported from Burma to India; 
(i) petrol exported from Burma to countries other than India ; 
(g) petrol consumed in Burma 1 

THE HONOURABLE MR. J. A. WOODHEAD: (a) Figures for the financial 
years are not available. Those far the calendar years 1925 to 1928 in millions 
of gallons are : 

, " 

1925 263 
1926 250 
1927 
1928 

246 
262 
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(b), (c), (e) and (f). The information which the Government of India 
possess is contained in t.he Annual Statement of the Sea-borne Trade and 
Navigation of Burma with Foreign Countries and India.n Ports for 1928-29, 
a copy of which is in the Library. 

(d) and (g). The information is not in the possession of the Government 
of India. 
REFUND TO THE OIL COMPANIES OF EXCISE DUTY ON THE DIFFERENT OILS 

EXPORTED FROM BURMA. 
51. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 

please state the amount of excise duty during the four yearR ending 31st 
March, 1926, 1927, 1928 and 1929 

(a) recovered on the different oils produced in BUrma, and 
(b) refunded to the Oil Companies for oils exported from Burma 1 

THE HONOURABLE SIR ARTHUR :MeW ATTERS : 

(a) (I) ) 

Exoise duty recovered l<~xcise duty refunded 
YeRrs. on different oile • to the oil companies 

produced in Burma. for oils exported 
from Burma. 

Re. Re. 

1926·26 1,64,48,674 9,302 

1926·27 1,86,66,269 /1,005 

1927·28 2,01,93,2114 3.200 

1928·29 2,17,99,681 8,967 

POSTS OF ACCOUNTANTS IN HEAD POST OFFICES. 
52. THE HONOURABLE KUMAR NRIPENDRA NARAYAN SINHA: 

(a) Are posts of a.ccountantsinBangalore and Lucknow Head Post Offices in 
the lowest selection grade 1 

(b) Are the two Head Post Office!' mentioned in (a) under the administra.-
tive control of a Postmaster of the gazetted rank in the grade of Re. 350-650 , 

(c) Are the Howrah, Dacca and the Chittagong Head Post Offices under 
the administrative control of Postmasters of the same rank 1 • 

.. (d) Are the posts of accountants in the Howrah, Dacca and Chittagong 
Head Post Offices in the lowest selection grade t 

(e) What is the standard for raising the status of the post of an accountaD$ 
in a Head Post Office to the selection grade 1 

THE HONOURABLE MR. J. A. RHILLIDY: (a) Yea. 
(b) Yes. 
(c) Yes.. •• 
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(d) No. 

(e) There is no fixed startdard for sanctioning selection grade posts for 
accountants but each case is dealt with on its merits. In this connection the 
Honourable Member'~ attention is invited to the reply given in this House 
on the 25th September, 1929, to part (~,) of the Honourable Mr. Rarna Prasad 
Mookerj{·e's Question No. 80. 

GRANT OF PUBLIC HOLIDAYS TO THE STAFF OF CURRENCY OFFICES. 

53. THE HONOURABLE MR. G. S. KHAPARDE: Will Government 
be pleased to state: 

(a) whether all public holidays are always allowed to the Currency staff 
in all offices in India; 

(b) whether the staff of the Calcutta Currency Office are given all public 
holidays by retaining the minimum staff to deal with urgent work; 

(c) whether any orders have been issued by the Controller of Currency 
in this matter; 

(d) if so, whether these orders apply to all the Currency Offices in India; 
(e) if the reply, to (d) be in the negative,what are the reasons for their 

non-applicability in cases where they do not apply; and 
(f) if the reply to (d) be in the affirmative, why they are not carried out 

in all Currency Offices in India 1 

THE HONOURABLE SIR ARTHUR MeW ATTERS: (a) and (b). The 
Currency staffs are bound to attend on all days which are not holidays under 
the Negotiable Instruments Act. This is necessary because the Currency 
Offices must remain open on days on which banks are open. In practice, 
however, an attempt is made to give the staff a partial benefit from other public 
holidays by retaining only part of the staff on such holidays to deal with urgent 
work. Thp number of men, however, who should be retained to deal with such 
work is a matter entirely within the discretion of the head of the office, and the 
Iltaff hav!" no claim to leave on any such holiday, 

(c) to (/). This general principle was communicated by the Controller 
of the Currency to the Currency Officer, Calcutta, in 1921 and is now being 
communicated to other Currency Officers also, though there is no reason to 
suppose that it ill not generally observed. 

WITHDRA w AL OJ<' THE RECOGNITION OF INDIAN MEDICAL DEGREES BY THE 
BRITISH MEDICAL COUNCIL . • 54. THE HONOURABLE &AI BAHADUR LA.LA RAM SARAN DAB: Will 

Government kindly state what action they have taken on the recent decision 
of the British Medical Council not to recognise medical degrees of Indian 
Universities? . 

THE HONOURABLE KHAN BAHADUR MUN SIR FAZL-J-HUSAIN: I 
would refer the Honourable Member to the rep y given hy me to question 
No. 39 on this subject asked by the Honourable Sir Phiroze Sethna a short 
while ago. 

~ < 
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REFUSAL'TO RECRUIT TO THE MEDICAL SERVICE IN INDIA PERSONS POSSESSING 
/ BRITISH MEDICAL DEGREES. 

55. THE HONOURABLE RAl BAHADUR LALA RAM SARAN DAS: Have 
the Government of India taken any action or do they propose taking any action 
in refusing to recruit to the medical service men possessing British medical 
degrees 1 If not, why not 1 

THE HONOURABLE SIR FAZL-I-HUSAIN: No. I believe the House 
would .like Government to take steps to satisfy itself and others that our stan-
dard of minimum qualifications is 88 good 88 of others and make sure that our 
graduates be in no way prejudiced by this action, rather than adopt a COUTse 
which may prejudicially affect the restoration of good relations with the Council. 

DIVIDENDS DECLARED BY THE BENGAL AND NORTH- WESTJl:RN RAILWAY. 
56. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: Will 

Government kindly state whether the Bengal and North-Western Railway 
Company, Limited, have been declaring high dividends on its subscribed 
capital, sometimes as much 88 15 per cent. 1 

THE HONOURABLE MR. J. A. WOODHEAD: The Company declared 
dividenrls of 14 per cent., 16 per cent. land 18 per cent. for the years ending the 
30th of September 1926, 1927 and 1928, respectively. 

STATE MANAGEMENT OF THE BENGAL AND NORT~-WESTERN RAILWAY. 
57. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 

Government kindly state whether any s~ps' are being taken to acquire the 
Bengal .and North-Western Railway on the expiry of its term 1 If so, do 
Government propose floating a loan for this purpose, or are they employiDg 
some other method for meetiag trus payment 1 

THE HONOURABLE MR. J. A. WOODHEAD: The Railway cannot be 
taken over until the 1st of January 1933, and flotice of intention to terminate 
the contract need not be given before the 31st December 1931. Government 
have not yet come to any conclusions on the s~bject, but it is now being con-
sidered. 

UNEMPLOYMENT AMONG THE EDUCATED CLASSES IN INDIA. 
58. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: Is 

there a great amount of unemployment among the educated people in India 1 
Will Government state what steps they are taking in solving this problem' 
Have they suggested to Provincial GovernmentA! any course of action in this 
respect 1 If no action is being taken, why not 1 

THE HONOURABLE MR. J. A. SHILLIDY: Government are aware that 
there is unemployment among the educated classes in seyersl provinces. The 
matter is one which under the existing constitution is primarily the concern 
of Local Governments. As a result of the Resolution passed in the Legislative 
Assembly in 1926 recommending the appointment of a Committee to investi-
gate the problem of unemployment, the Government of India drew the atten-
tion of Local Governments to the gravity 'of the problem and commended it 
to their most careful consideration. The proceedings of Local Governments .. . 
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and of their Legislative Counc11s show that they have paid attention to the 
matter. Unemployment Committees were appointed by the GovernmtlDts of 
Bengal, Madras, the Punjab and the United Provinces and the reports of these 
Committees have been published. A report on Middle Class Unemployment 
has also been published by the Labour Office, Bombay. The attention of the 
Honourable Member is invited to the Council of State Debates dated the 15th 
February 1928 on-the Resolution moved by the Honourable Mr. P. C. Desika 
Chari regarding unemployment of the educated and other middle classes. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
PANEL OF CHAIRMEN. 

THE HONOURABLE THE PRESIDENT: I have a Message for the Council 
from His Excellency the Governor General. The Message is in the form of 
the following Order: 

" In. pursuance oJ tle prOlJiBi07l8 oJ Bub-Bection (2) oJ Bection 63A oJ 11e Government oJ India 
Act, I, Edward Frederick Lindley, Baron Imn, hereby nominate the lolllYWing Members 01 the 
Oouncil 01 Btate to be on the Panel olOhairmen 01 the Baid Oouncil o/Blate : 

In the jirllt place, the H O1Iourable Rat Ba1Kulur Lala Ram Baran DOlI .. in the lIecond place, 
the Honourable Bir BanAxzran Nair .. in the third place, the B onouTable Baiyed 
Mohamed PadBhah Sahib Bahadur .. and 'alltll/. the Honourable Bir Reginald Bpence. 

(Bd.) IRWIN, 
Viceroy and GoveT1UYf General." 

(The Message was received by the Council standing.) 

COMMITTE,E ON PETITIONS. 
THE HONOURABLE THE PRESIDENT: Under Standing Order 76 of the 

Counoil of State Standing Orders I am required at the commencement of each 
Session to constitute a Committee on Petitions consitlting of a Chairman and 
four members. The following Honourable Members have at my request 
kindly consented to preside over and serve on the Committee. I accordingly 
have much plea.sure in nominating as Chairman of the Committee the Honour-
able Ra.i Bahadur Lala Ram Saran Das, and as members the Honourable Sir 
Ebrahim Jaffer, the Honourable Mr. P. C. De!lika Chari, the Honourable 
Raja Sir Moti Chand and the Honourable Sardar Churanjit Singh. 

DEATH OF RAJA SIR HARNAM SINGH. 
THE HONOURAULE THE PRESIDENT: Once again during our recess 

the hand of death has removed from our midst a Member of this Council, this 
time in the person of the Honourable Raja Sir Harnam Singh. Raja Sir 
Harnam Singh had been associated with the Council since its birth, for he 
was one of the original nominations by the Governor General to the first 
Council. Again wh~n that Council was dissolved and a second general 
election took place the Governor General re-nominated him again,-again 
as the representative of the Indian Christian oommunity. He was closely 
related to one of the Princely Houses of India. Indeed it was not beyond the 
bounds of pO!!8ibility that he should have been a Ruling Chief himself. Sir 
Harnam Singh had a long, varied and distinguished career. But I think 
if there was one thing more than another for which we all admired him, it 
• 
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was his devotion to his family, and the fact that he spared no pains and no 
-expense to educate his sons to fit them to take their proper place 10 the world. 
How well his paternal solicitude was rewarded and how justified was his pride 
in his family we all know well. As a Member of this Council the Raja was one 
of its most regular attendants, and though no orator he foll~ed all the debates 
and discussions with close interest. I think it is a wonderful tribute to him 
that the Times of London, one of the greatest newspapers, if not the greatest 
newspaper, in the world, published a long obituary notice a few days after his 
death. As he died in Simla, several of us were able to pay our respect to his 
memory by attending his funeral. But I ask all of you to join with me in the 
ezpression of our deep sorrow at his death and of sympathy with his sons and 
daughter in their great bereavement. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
SECRETARY OF THE COUNCIL: Sir, information has been received that 

His Excellency the Governor General has been pleased to grant his assent 
to the following Bills which were passed by the two Chambers of the Indian 
Legislature during the Delhi Session, 1930, namely : 

The Provident Funds (Amendment) Act, 1929. 
The Dangerous Drugs Act, 1930. 
The Indian Sale of Goods Act, 1980. 
The Indian Contract (Amendment) Act, 1930. 
The Transfer of Property (Amendment) Act, 1930. 
The Prisons (Amendment) Act, 1930. 
The Indian Patents and Designs (Amendment) Act, 1930. 
The Repealing and ~endibg Act, 1930. 
The Cantonments (House-Accommodation Amendment) Act, 1930. 
The Insolvency Law (Amendment) Act, 1930. 
The Indian Tariff (Amendment) Act, 1930. 
The Steel Industry (Protection) Act, 1930. 
The Inland Steam-vesaels (Amendment) Act, 1930. 
The Indian Railways (Amendment) Act, 1930. 
The Indian Finance Act, 1930. 
The Transfer of Property (Amendment) Supplementary Act, 1930. 
The Cotton Textile Industry (Protection) Act, 1930. 
The Silver (Excise Duty) Act, 1930. 
The Indian Companies (Amendment) Act, 1930. 
The Destructive Insects and Pests (Amendment) Act, 1930. 
The Indian Income-tax (Amendment) Art, 1930. 
The Indian Income-tax (Second Amendment) Act, 1930. 
The Indian Ineom~tax (Third Amendment) Act, 1930. 



CONGRATULATIONS TO MEMBERS WHO RECEIVED HONOURS. 

THE HONOURABLE THE PRESIDENT: Before I adjourn the Council, 
I have to ask Honourable Members to join me as usual in congratulating those 
of our colleagues who have heen honoured since we last met. The Honourable 
Raja Sir Moti Chand-I regret he is not in his place to-day-was what I might 
call one of the fou~ation Members of the Council ; he has been. with us for the 
last 10 years. His public benefactions and the public-spiritedness of his work 
in the United Provinces, and particularly in Benares, are well known to aU, 
and we rejoice that they have been so fittingly recognised. 

The Honourable Nawab Sir Mohamed Mehr Shah, who is also not with us 
to-day, came to this Council in the second general election. He has been 
with us for one term. His diffidence in regard to his knowledge of the 
English language prevented us from hearing much of his eloquence, but we 
congratulate him and rejoice with him that his services have been also 80 
fittingly recognised. 

There is one more honour-that conferred on our friend Dewan Bahadur 
Ramaewami Mudaliar. He has not been with us very long. I ~dersta.nd, and 
most of us know, that he has been a very prominent figure ill the Corporation of 
that important city, Madras, and we congratulate him most heartily on the 
fact that his services have been also recognised. . 

STATEMENT OF BUSINESS. 

THE HONOURABLE SIR BROJENDRA JrHTTER (Leader of the House): 
Sir, the list of business for to-morrow, the 10th July. is already in the handa 
of Honourable Members. 

The Council will next meet on Monday, the 14th July, when non-official 
business ballotted for that day will be taken up. The Honourable Mr. Surput 
Sing will, in {tddition, make motions to take into consideration and to pass the 
Child Marriage Restraint (Amendment) Bill which was introdueed by him 
on the 18th March, 1930. On Tuesday, the 15th July, the Secretary will lay 
on the table any Bills passed by the o1;her Chamber. Thereafter, the Honour-
able Mr. Woodhead will move two Resolutions relating to the Convention and. 
Recommendations adopted by the International Labour Conference in con-
nection with accidents in loading and unloading ships and to the ratification 
of the Convention concerning the marking of packages transported by vessels. 
. THE HONOURABLE THE PRESIDENT: The Council will now adjourn till 
3 o'clock this afternoon in the Chamber of the Legislative Assembly where 
both Chambers of the Indian Legislature. will be addressed by His Excellency 
the Governor General and thereafter to 11 o'clock to-morrow morning in this 
Chamber. I would remind Honourable Members whose questions have not 
been answered to-day, that those, and questions still pending, will come 
first on the list of business to-morrow morning. 

, l 

The Council then adjourned till Three of the Clock. 

The Council re-assembled in the Assembly Chamber at. Three of the Clock. 
(32) 



ADDRESS BY HIS EXCELLENCY THE VICEROY TO THE MEMBERS 
OF THE COUNCIL OF STATE AND THE LEGISLATIVE ASSEMBLY . 

• 
HIS EXCELLENCY THE VICEROY: Gentlemen. it is my first duty 

this afternoon to offer to the newly appointed Presiden1;of the Legislative 
Assembly my congratulations on his election to thllt honourable post. I am 
eonfident that be will fill it with dignity and distinction, and that he will have 
the support of all parties in the discharge of the duties that the House has 
entrusted to him. 

I felt some doubt, gentlemen, whether it was in accofdllnce with your 
wishes that a SeBBion of the Council of State and of the Legislative ASBembly 
should be held this summer. In reaching my decision I was infiuenced largely 
by the fact that, apart from rertain official and non-offieial business which it 
was desirable to transact, it seemed dearly right that Members of both Houses 
should have an opportunity of discussing maUers of public interest, on which 
also I wished, before the IJegislature was dissolved, to have the privilege of 
addressing you. 

This Session will mark thp r1ol'!e of the second Council of State and of the 
third Assl'mbly, which last has alrendy helm exte'1ded by two Sessions 
beyond its normal term. In certain quartr~8 a desire in favour of a 
further extension for the Assrmhly has bl'en expressed, and notice has 
been given of a Resolution to be moved to this effeet. Aft€":' giving the 
matter my careful eon~id('ration. I eame to the roneIusion that it would not 
be right on grn€!'111 grounds to extend thf' .present Assembly further, and 
in consequence of this deci"ion • it appeared that the most convenient course 
would be to dissolve the CouJ]ril of Stafp in time to allow of the elections of 
both Housrs to be held concurrently in Septemh!'r. This procedure I propose 
to follow. I realise that an eJection at that. time will mean that those who 
have recently been flucces!'ful in byp-p)ef'.tions elln ta.ke part. only in one brief 
Session, and that it may for r1imlltic reU!'ODF' cause inconvenience l>oth to can-
didat.es and electors. I greatly rpgI'd t.hat tHis flhould be flO, but the usual 
date of elections is impossihle if it. is not to clash with the approaching Con-
ference in London, and for those pot.pntial candidate" who may in due course be 
invited to go to England for this purpose, Septpmbrf elections would, I think, 
be accepted as the most convenint. 

The return of His Majesty's Legation t{) Kabll) marks the re-establishment 
of' normal relations between His Maj(~sty'8 Government and Afghanistan, and 
the end of a period of diffirulty and streF-". 

The situation on our North-We!\t. Front.ier, which for some time was such 
as to give cause for anxiety, is now I am glad to say giving place rapidly to 
more satisfactory conditiolli!. I wish wannly to commend the efforts both 
of leading residents of the PJovince and of thr official authorities to restore 
to the North-West Frontier Province the old r!'iatioll.'I of friendship and con-
fidence between its people and Government. 

On the North-Eastern bordE-rs of India, rliffif'II)t.ics arOHe brtwf'en th(' Gov-
ernments of Nepal and Tibet over It qlwation of the nationality of an undertrial 
prisoner, and led to incident13 involving very MeJ'ioutI tension between them. 
The poerribility of hoetilities between these two countriee, both neighbol11'll~ , 
1I1CP8(CS) ( S3 ) II 
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of India; was not one which India could regard with equanimity, and with 
the consent of His Mltjesty's Government special efforts were made to avert 
any sllch calamity. A friendly mission was despatched to Lhassa, and acting 
on advice thus tendered, the Tibetan Government took the stcps necessary 
to remove the cause of friction. All is now well between the two countries, 
a.nd both have expressed their gratitude for the friendly action taken by the 
Government of India. 

As Honourable Members are aware, two important questiolls relating to 
IlllliuIlS overseas have been engaging the attention of my Government for some 
time past. One of these arose out of the recommendations made by the Hilton 
Young Commission and by Sir Samuel Wilson regarding closer union in East 
Africa; the other concerned the basis of franchise under the new constitution 
in Ceylon. His Majesty's Government have recently anllounced their con-
clu8ions about both. I need not recapitulate them in detail, as they have 
received full and wide publicity in India. But I willh to make a few observa-
tion8 OIl the points of outstanding interest to India that emerge from thflse 
announcements. 

As regards East Africa, the proposals of HiH Majest.y's Government are 
to be referred to a Joint Select Committee of Parliament. When this Committee 
is set up the Government of India will intimate their desire to place it in p08SCS-
sion of their views on those proposals that concern the Indian communities 
in these territories. The conclusions of His Majesty's Government that the 
official majority should be retained in the Legislative Counci,l of Kenya, and 
that the esta.blishment of a common roll is the object to be aimed at and 
attained are in accordance with the views consistently urged by the Govern-
ment of India. Fears have been expressed in certain quarters that the scheme 
of closer union formulated in the White Paper may ultimately prove detri-
mental to Indian interests. I would however draw the attention of Honourable 
Members to the various safegua~ provided in the scheme to protect racial 
minorities. They may rest assured that should it later be found necessary, 
the Go.vernment of India will make the requisite representations on the 
subject. 

The decisions of His Majesty's Government regarding the franchise in 
Ceylon recognise the claim of the Government of India to watch over the 
interll8ts of Indian emigrants in the Colony. Explicit renunciation of their 
protection by an Indian applying for a certificate of permanent settlement 
will not be required. There is no intention of repealing or amending to 
the detriment of Indians any of the laws of Ceylon affectin,g their position 
or privileges, which they will continue to enjoy. As regards the future, the 
Governor will not be empowered to assent to any Bill dimtnishing or abrogating 
these privileges, unless he has previously obtained the instructions of the 
Secreta.ry of State, or the measure contains a suspending clause. Fears 
have been expressed that the effect of these concessions will be neutralised 
by inclusion in the Order in Council of the provision that no holder of a per-
manent certificate, while registered as a voter, will be entitled to claim any 
rights, privileges or oxemptions that a.re not common to all British subjects 
~sideJlt in the leland. This provision in no way affect.! the &IlIIUlanoe of Ilia 



ADDRESS BY HIS EXCELLENCY THE VICEROY. 35 

Majesty's Government that there is no intention of curtailing the special 
privileges that are now enjoyed by Indians. There is no reason to th1nk that 
by friendly negotiation between the Government of India and the Government 
of Ceylon, the retention of existing privileges, and the extension to all IndiaDS 
of concessions that the Government of India may be able to secure hereafter 
for Indians who do not enjoy the franchise by virtue of possessing certificates 
of permanent settlement, will not be achieved. 

Before leaving the subject of Indians overseas, I should also like to draw 
the attention of Honourable Members to the fact that Ministers of the Union 
of South Africa have rlecided to postpone, till the next seRsion, the Bill to. 
regulate the tenure of fixed property by Asiatics in the Transvaal which was 
introduced in the Union Parliament in May, this year. This delay, which we 
warmly weloome, permits the hope that the provisions ofthiR measure, which 
as you are aware haR caused considerable alarm among Indians in the Trans-
vaal, may ultimately be adjusted to satisfy the legit,imate claimR of the Indian 
community. 

I mUt~t now address myself to the subjeots which constitute the principal 
and daily preoccupationR of all concerned with the political future of their 
country. I desire to Rpeak most frankly, for the gravity of the timeR requires 
that I should place all those who hear or read my words in full POR!!cRsion of 
my thought. I would remind you briefly of the background against which 
recent events are set. During the laRt half century, the development of poli-
tical thought in India has been a oontinuous process. Particular events, 
notably the War, quickened the pace, with the'result that the value of the re-
form!! of 1919, marking though they did a very definite new departure, and 
affording wide opportunity for public-spirited men to serve their country, 
wal'l in some quarters soon discounted in the forward movement of politieal 
opinion. One of t.he joint authors of those reform!! had gained the confidenoo 
of political India in a way that it has been given to few British polit.icianR to 
do, but. evon the position that Mr. Monta!l:u held in Indian hearts did not suffice 
to protect. from disparagement the scheme associated with his name. Many 
influences were at work, and of these the reforms wore not the least effectivE', 
to makE' it, certain that the nationalist spirit in India would develop, 
anrl that quickly, nnd that such development would be SOflght upon linl'.8 t.hat 
Brit.ish experienr.e, and contact of th(' political classes with British education 
and practict' naturally suggested. • 

Outside India this movement was imperfectly appreciated; and if in 
India criticism of what WIUi occupied more place upon t,he stage than construc-
tive t.hought of what might be, Indians might, not without some justir.e, reply 
that. Great Britain, preoccupied as she is apt to be with prelllling problems 
nearer home, had been slow to apprehend how rapid a transformation waR 
passing over t.he Indian outlook. And so, bred of impatience on one side and 
hlck of appreciation, mistaken for lack of sympathy, on the other, RURpicion 
grew, aggravllting aR the. years passed the difficulty of bringing to be.ar on these 
matt.ers from either side ·the dispassionate judgment that their complexity 
demanded. 

When I came to India, I came with one dominant conception of the work 
which in this generation any Viceroy must set out to try to do. Amid aft • 

DJ 
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his duti~s of administmtion, all the head of ,a great Government, no Viceroy 
as it seemed to me could for one moment forget that the principal duty, which 
he owed ftlikr to thOHC on whose advice he had been ealled by the King-Emperor 
to his office, Ilnd to those whom for five years it was his duty and his privilege 
to serve, was to devote all hill energies to the maintenance of a progressive, 
orderly, and contented India within the orbit of the British Commonwealth. 
It is not necessary for me to reca.ll the influenceH, naturally centrifugal, at work 
upon the other side. Differences racial, with all that they imply in distinction 
of thought; differences of religion, affecting men's minds the more profoundly 
bemuse their operation waH more frequently in large degree subconscious; 
differences of environmr.ut and history; all these and many more combined to 
m.~ke the task of effecting and preserving true unity between Great Britain 
and India one whieh would st.l,'ain the capacity of the best material oneither 
side. And yet I could feel no doubt that it was the one Rupreme purpose for 
which no effort was disproportionate. 

It was also evident thj~t looking ahead it was hllrdly to be expected that 
India, rightly sensitive of her Helf-respect, and growing wery year more OOIlRcioUB 
of national feeling, should of hpr own free will desire to remain indefinitely a 
partner in the political society of the British Empire upon terms which implied 
a permanent inferiority of status. It was for this reason and with the object 
of removing avoidable misunderstanding on this vital matter, that His Majesty's 
Government last yea.r authorised me to declare that in their view the attain-
ment of Dominion Sto.tUf! was the natura.l completion of India's constitutional 
growth. That declaration was made and stands. 

His Majesty's Government simultaneously announced their intention to 
convene a Conference, a.s widely representative in character as poRsible, in order 
that, after the submission of the Statutory Commission's Report, spokesmen 
of Great Britain and India might takc free counsel together upon the measures 
which His Majesty's Government would later present to Parliament. That 
Report has now been published, and I do not think that any impartial reader, 
whatever may be his opinion upon the actual recommendations made, will deny 
that the Commiflllion haYt' mlldl' a weip:hty and constructive contribution to a 
most difficult lJrobiem. Great howevl,r as for its intrinsic value must he the 
authority of the Report, it was neither the desire nor the function of the Com-
mil!Bion to Ilntieipato the d,*isiolls of His Mlljellty's Gov~mment, reached after 
conference with representatives from India, 01' of Parliament itself. Their task 
was deMCribed by Sir Johu Simon in the following words:-" No one", he 
said, " should regard the Statutory Commission 01' its eolleagues as though we 
were settling and deciding the (;omltitutioll of British India. Our task is very 
important, but it is not that. Our task ill that of making IL fair, honest and 
lIympntlll'tie report to the Imperial Parliament. When we have made our 
report, then it would be India's opportunity to make her full contribution, 
which is right 11.1\(1 necessary, to her future constitution, which would he framed 
by Groat Britain and India together ". 

Th!' duty of exprt·ssing 1111 opinion now passes to the Government of India, 
&IlU just as the Commi88ion would have failed in their duty to Parliament by 
whom they were appointud, if they had not presented a report that reflected 
faithflilly their own conclusions, so the Government of India would fail i.p. ~hcir 
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duty if they similarly did not approaeh consideration of the OommisRioll'g 
neport with a full sense of their OWJl respollsibility. W p hllV!'llot, hithrrt.o rn-rll 
able to do more than give preliminary 11m) tentative l1xuminl~t ion t.o tIl!' Hepo!'!, 
and before reaching conclllBiolls I t,hillk it is right that I sllOuld haV!' till' 0J/P,OI'-
tunity of discussing the whole subject with soml' of those who CIIII H}ll'llk ror 
non-official Indian opinion. I hope to have occasion to do thiH with sonw of thc 
Ruling Princes and representatives of the States next wet'k, llnd J should pro-
pose also to invite representatives of different views and int<'rcstR from Britif'ih 
India to meet me for this purpose as may bc fOllnd convcnient. 

I am only too well aware of the degree to which calm examination of t }I<,se 
questions has been prejudiced by the events that hlve ('n~ag('d puhlic attention 
during the last few monthR. It will be remember<'d that, following upon my 
refusal to anticipate the disrussiolls of the Conference, Mr. Gandhi, in spitc 
of my declaration of the purpose of His Majesty's Government nnd of the fre(' 
opportunity for mutual co-operation and accord which that C'ouferen('e was 
designed to provide, decided to launch a eampnign of civil disob(·dience, 
and proceeded to use his great influence to persuadn his count,rymell to 
adopt a course of open defianec of the law. Before this reekkRFI plunge 
had been finally taken, I did my best to f:!;ive a denr warning of the 
consequences that it must involve; but the warning fell upon deaf 
ears. That campaign has now been in progress for some throe months, 
and all of us, whatever be our judgment upon it, must be conscious of the 
damage in countless directions that has aheady been inflicted, Those who 
have identified themselves with this movement would have us J'ogard it 0.8 a 
perfectly legitimate form of political agitation, to which resort is had only 
under pressure of regrettable necessity. I cannot take that view. In Illy 
judgment and in that of my Government it is a deliberate attempt to coerce 
established authority by mass action, and for this reallon, as also because of 
its natlU'al and inevitable developments, it must bt, regarded as uncollstitutional 
and dangerously subversive. Mass action, even if it i8 intmded by its pro-
motors to be non-violent, is nothing but the application of force undcr another 
form, and. when it has as its avowed object the making of Government im-
possible, a Government is bound eit.her to resist or abdie<!.t,e. The pr('scnt 
movement is exactly analogollB to a general strike in an induHtrial eoulltry which 
has for its purpose the coercion of Government by mass pressure a.t:I opposed 
to argument, and which a British Government recently found it neC('SIIaf)' to 
mobilise 801) its resources to resist. Here it hat! been sought to employ more 
dangeroUB weapons even than this, a.nd the recent rCRolution of th(· All-India 
Working Committee of the Congress. insidiously desiglled to Il(,duel' poli(~ and 
troops from their allegiance·. leaves no longer room for doubt uf t.he dMperate 
lengths to which the organiBers of the movement are prepared to go. and gave 
Government no option but to proclaim the body responsible for such n reso-
lution as an unlawful association. He would in truth be a false friend of India 
who did not do his utmost to protect her from aeqlliC'llc('nrC' ill prineiplrR RO 
fundamentally destructive_ 

I gladly acknowledgp- that there have been public men who, in the f~o of 
strong opposition, have not been afraid to condemn ill unequivocal terms the 
civil disobedience movement. I could wish their example had been more 
widely foUowed. After all, is it Dot a very dangerous doctrine to prca.cp ~ • 
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citizens of India that it is patriotic and laudable to refuse to obey laws or to 
pay taxes? Human na1lure is often reluctant to do either, and if there is 
anything certain, it is that, if society is once thoroughly inoculated with these 
noxious microbes, the disease will perpetually recur, until one day it paralyses 
the Indian Government of the future which by these methods it is sought to 
bring into existence. It may not be long before India~ Ministers are res-
ponsible, for example, for the assessment and collection of land revenue or 
other taxes. They would have little cause to thank those who had allowed 
the impression to gain ground that withholding of payments legally due was 
a proper method of voicing ~neral political dissatisfaction with the established 
Ministry. 

Therefore it is that I have felt bound to combat these doctrines and to 
arm Government with such powers as seem requisitn to deal with the situation. 
I fully realise that in normal times such frequent resort by the Governor 
General to the use of his special powers would be indefensible. But the timcs 
are not normal, and, if the only alternative is acquiescence in the result of 
efforts openly directed against the constituted Government of the King-
Emperor, I cannot for one moment doubt on which side my duty lies. 

I have never been blind to the fact that in the circumstances which we 
are considering there would inevitably be serious clashes between the forces of 
Government and that section of the public which supports the movement, 
and that many persons would thereby unavoidably sustain physical injury. 
From the first moreover it was certain that during disturbances innocent 
persons must at times suffer with the guilty. Where this has been the case I 
deeply deplore it, and tender my personal sympathy to those concerned. But 
it is necessary to consider where the primary responsibility rests. When the 
fire brigade has to be called in to extinguish a fire, it frequently does serious 
damage, but though the fire brigade does the damage none would suggest that 
it was responsible for the fire which was the original reason for its being called 
in, least of all when the fire was due to direct incendiarism. No good, there-
fore, is done by shutting our eyes as to where the original blame must lie, 
and whatever criticism there may be of those whose task it is to put out the 
conflagration, speaking generally I have nothing but. commendation for the 
servants of Government, both civil and military, who hav!'. been doing their 
duty with great steadineRR and courage in conditions of the severest provocation 
and often of direct risk to their liveR. Several-I speak of the police-have 
been brutally murdered, and in many cases they and their families are sub-
jected daily to the grossest forms of persecut,ion. I am glad to know that 
several Local Governments have sanctioned for them allowances for the extra 
dutios which they have had to perform and have not been backward in bestow-
ing rewardR for exceptionally meritoriouR lIervice. 

The gravity of the prctlCnt movement however does not defiect. my judg-
ment on the question of constitutional reform by a hair's breadth to the right 
or left. Honourable Members know that I am not fighting civil disobedience 
beeause I lack sympathy with the genuine nationalist feelings of India. I 
have never oonoealed my desire to see India in enjoyment of as large a degree 

• (ri management of her own affairs, as could be shown to be compatible with 
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the necessity of making provision for those matters in regard to which India was 
not yet in a position to assume responsibility. 

I am therefore bound at this time to keep two principal objectives in the 
forefront of my mind, and in this regard I wish to stat.e my position and that 
of my Government, in the clearest terms. So long as the civil disobedience 
movement persists, we must fight it with all our strength because, whatever 
may be the spirit by which many of its adherents l1llly be animated, I believe 
from the bottom of my heart that it is only leading many of India's SODS and 
daughters, in mistaken service of their motherland, unwillingly to expolje her 
to grievoul'l harm. 

On the other hand, so far from desiring to secure so- called victory over 
a nation:1hst movement constitutionully pur/med, I dCRire nothing more than 
to be able t.o help India so far as I can to translate her aspiratiOns mto consti-
tutional reality. I would ask what fairer method could be deVised for this than 
one by which all the varioul! points of view can be sifted in discussion, and 
where not by majority vot.ing, but by the influence of mind on mind in daily 
personal contact, a sustained attempt can be made to discover once for all the 
more excellent way in which Great. Britain and India, to the benefit of each, 
can walk together. 

The date of assembly of the ConferenCtI hal! already been made public, 
and on behalf of His Majesty's Government I am now able to define its functions 
more preoisely. After very careful consideration Hill Majesty's Government 
have reached the cOBclusion that it would not be right to prescribe for the 
Conference any terms more limited than were implied in my statement of Nov-
ember 1st last, and that the Conference should enjoy the full freedom that 
those words connote. The Conference accordingly. will be free to approach 
its task greatly assisted indeed, but with liberty unimpaired, by the Report 
of the Statutory CoIlll.ll.ission or by any other document.!! which will be before it. 
It is the belief of His Majesty's Government that by way of conference it should 
be possible to reach solutions that both countries and all parties and interests 
in them can honourably accept, and any such agreement at which the Con-
ference is able to arrive will form the basis of the proposals which His Majesty's 
Government will later submit to Parliament. From such a definition of the 
scope of the Conference it is clear that His Majesty's Government conceive 
of it not as a mere meeting for discussion and debate, 'but as a joint B8IIembly 
of representatives of both countries, on whose agreement precise proposals 
to Parliament may be founded. The Conference will thus enjoy the unfettered 
right of examining the whole problem in all its bearings, with the kno,wledge 
that its labours are of no academic kind, and His Majesty's Government still 
hope that Indians of all schools of thought, whatever the attitude that some 
have hitherto taken, will be ready to share in this coWitructive work. 1866 
no reason why, from frank discussion on all sides, a scheme might not emerge 
for submission to Parliament which would confound the pessimism of those 
who would tell us that it is impossible for Great Britain and India, or for 
the various interests in India, to reach agreement. 

My Government is anxious to render to the Indian aide of the CoBferenoe 
every assistance that it can, and for this purpose has decided to place a secre-
tariat at its disposal, consisting of Sir Geo1lrey Corbett, Mr. Latifi and. Mr. 
G. 8. Bajpai, whose knowledge of many di1Ierent Bides of adminiaf;ratiOD I 

will, I am confident, be of great value. 
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Gentlemen, I have only a short time left of my official term of office, and 

I would anticipate it!! end by conc1uding what I ha.ve sought t.o say, rather as a 
friend than as Viceroy nnd Governor General. As I look back over the time 
I have spent in India, I can recall no occasion on which I have consciously 
sought to work for anything but India's good. I believe I can claim to have 
learnt something of the feelings that fill the hearts of many Indians of 0.11 cla88e8 
and all shades of thought, who have been good enough to extend to me a friend-
ship which I shall hope to enjoy long after I have said goodbye to India and the 
present troubles are left behind. 

India is a country the scale of whose history and physical features alike 
condemn those who would take small views. The monuments with which her 
land is enriched attest the faith and perseverance of her master craftsmen, and 
reprove those who would believe that any other qualities can serve the consti-
tution builder, who builds not for himself but for futurity. I believe, as I 
have said often, that the right and the best solution of the riddlp of India will 
be found only by Great Britain a.nd India ~oining together in the scarch. But 
this demands faith, which we are at times tempted to think only a miracle 
could now give in the measure dictated by our necessities; and many would have 
us believe that the age of miracles is past. Yet in India more than elsewhere 
there is the capacity to apprehend the spiritual power by which things ap-
parently impossible arc brought to pass, and I at least cannot doubt that, 
could we but recapture the spirit of mutual trust betwoon our two countries, 
we should in so doing liberate invincible forces of faith to remove those moun-
tains which have lately hemmed us round. 

I am in better position than others here to know the effect that would have 
been produced in Great Britain, if the hand of friendship that she extended 
last November had been generously grasped in the same spirit by those who 
could speak for India. Many things said subsequently on both sides would have 
been said differently or remained unsaid; new misunderstandings would have 
been avoided; and the whole setting of the problem would have been favourable 
to a more just appreciation of the several points of views that have to be brought 
to harmony. It seems therefore utter tragedy that at the moment when the 
ohances of settlement 'Yere perhaps better than they have ever been, and the 
stage was set for a free and unbia88ed consideration of the whole problem, the 
party of Congress should have thrown aside the finest opportunity that India 
has ever had. 

I would hope that it might yet not be too late for wiser counsels to prevail, 
by which all' the political thought of India might be harne88ed to the task of 
welding into unity the elements that compose her life, and in conjunction with 
Great Britain devising the best means for giving constitutional expreasion to 
them. Thus two roads to-day lie open; one leading Ill! I think to turmoil; dis-
u!lity; disappointment ll.D.d shattered hopes: the other guiding those who follow 
it to the India of our dreams, a proud partner in a free Common wealth of Nations, 
lending and gaining strength by such honourable B88ociation. India to-day 
has to make her choice. I pray God she may btl movoo to choose aright. 

The Council then adjourned till Eleven of the Clock, on Thursday, the 
10th July, 1930; 


